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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thursday, 26th February, 1948

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr, G. V.
Mavalankar) in fhe Chair.

STARRED QUESTIONS AND ANSWERS.
OrAL ANSWERS

" SUPEBANNUATED GAZETTED OFFICERS IN GOVERNMENT SERVIOE

477. *Mr. R, K. Sidhva: (a) Will the Honourable Minister of Home Affairs
be pleased to state the number of Gazetted Officers now in service with the
Government of India who having reached the age of fifty-five were granted
extension or were re-employed afier retirement?

(b) What are the reasons for continuing the services of superannuated
officers? i

(¢} Do Government propose to consider the advisability of terminating their
services?

The Honourable Sardar Vallabhbhai Patel: (a) The number of siigh officers
in the variqus Ministzies and their Attached offices is 88. )

(b) The officers have been re-employed or granted extensions of service in
the public interest and owing to the acute shortage of experienced and suitably
qualified officers.

(c) All the Ministries have been asked to examine cases of extension of
service already granted with a view to the termination of such services, where
eontinuation of employment is not essential in the interests of public service,

Shri H. V. Kamath: Has not the re-employment of such superannuated
officers adversely affected the efficiency of the Departments concerned? '

The Honburable Sardar Vallabhbhai Patel: No, Bir. On the contrary if
such people were not employed, it would necessitate employment of raw men
with no experience at all.

Prof. N. G. Ranga: But is it not a fact that when these people retire from
service or if they are not re-employed, the next people, their subordinates next
in seniority, are generally promoted and therefore efficiency does not suffer?

The Honourable Sardar Vallabhbhai Patel: It is bound to suffer because you
will~see that we have got only one-fourth of personmel of the services and
therefore, comparatively the people who are promoted are not experienced and
8t the lower rung of the services we have a vacuum. *

Prof. N. G, Banga: Buf is care being taken. . . . . .

Mr. Speaker: Order, order. It iz going into an argument.

Shri H. V. Kamath: Will Government consider or are they considering. the
question of the extension of the pensionable age from 55 to 58 or 60 or nver?

The Honourable Sardar Vallabhbhai Patél: Yes, there is that guestion. It
is under consideration.

Dr. P. S, Deshmukh: Is any effort being matle, Sir, for direct recrnitment
in filling up the higher posts?

The Honourable Sardar Vallabhbhai Patel: No effort has been made.

Pr®¥. N. @, Ranga: How can they do that?

Dr. P. 8. Deshmukh: Would it be possible to consider this suggestion?

Mr, Speaker: That is a suggestion for action. Next question. .

( 1265 )
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DEFEFCE AGREEMENT BETWEEN U.S.A. axD IvDIA

478, *Beth Govinddas: Will the Honourable Minister of Defence be pleased
to state whether any agreement regarding the disposition of Defence installa-
tions and facilities was concluded between the Governments of the Upited
Btates of America and Indis during the period of war? :

The Homourable Sardar Baldev Singh: The question is not clear. If the
Honourable Member is referring to the installations and facilities created for
the U.S. Forces in India during the war the sngwer is that these were covered
by the Reciprocal Aid agreement with the U.8. Government.

Seth Govinddas: The Honourable Minister has not understood my guestion.
Now, I want to know whether any revision of the Agreement is going to be

made because the previous Agreement was made in this respeet by a Govern-
ment which was not ours.

The Honourable Sardar Baldev S8ingh: No, Sir. No revision is possible.
This is the final Agreement.

Seth Govinddas: Do Government not propose to emphasise to the Uuited
Btates Government that because India has now become free, a revision ought
to be made in this respéct?

The Homourable Sardar Baldev Singh: I see no way out, Sir. The Agree-
ment is final,

SURVEY oF JorNT STOCE (JoMPANIES IN INDIA

479. *Shri H. J. Khandekar: (a) Will the Honourable Minister of Finance
be pleased to state how many Joint Stock Companies, public as well as
private limited, were in existence on 3lst December, 1947 both in the Pro-
vinces of India and the Indian States?

(b) What is the total amount of capital invested in preference, ordinary
and deferred shares?

(c) What is the total number of companies floated during the period 1st
Septewber, 1939 to 3lst December, 1947 and the totul amount of ecapital
subscribed to them?

(d) What is the number of companies floated and the amount of capital
subscribed to them since the promulgation of the ordinance for control of issue
of capital? ‘ '

(e) What were the objects of Government in promulgating the ordinance for _
the control of issue of capital and to what extent have’these objects been
achieved ? ) )

(f) Of the companies that were floated during the War period, how many
are on the official list of ‘any of the Stock Exchanges in Delhi, Madras,
Bombay or Caleutta?

(g) Of the companies that were floated during the War, how many are
there whose shares are considered ‘marketable’?

(k) Are Government aware that no schedule bank considers shares of the
companies that are ‘unmarketable’ ood security for the “purpose of making
advances, loans, or overdrafts?

(i) What steps do Government propose to take to improve the liquidity of
the share-stock of companies whose shares are totally unmarketable?

The Honourable Shri R. K. Shanmukham Chetty: (a) to (d). I regret that
the information is not readily available. It will be laid on the table of the
House as foon as it has hren collected. It will however take some time before
this can be done.
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(e) The object of introducing control over capital issues was to preveni the
development of an excessive demand for materials in short supply, to direct
capital away from the manufacture of luxuries and to prevent inflationary
tendencies. The extent to which success has been achieved in actual practice
is a matter ¢f opinion. _

(t), (g) and (b}, Governmeni{ have po information.

(i) Governmenf regred that they can do little to make unmarketable ehares
saleable.

Shri M. Ananthasayanam Ayyangar: Hag this control been found exces-
sive in so far as we have not been able to utilise the amount of sterling balances
put into the No. 1 account on account of stringency in allowing capital goods
to be imported here?

The Honourable Shri R. K. Shanmukham Chetty: I do not, think that is
correct. After all, the use of capital depends upon the availability of machi-
nery and plant sbroad and that is very limited, and if we have not been able
to use more of our exchange it is because goods were not available.

Prof. N. @. Ranga: Has this control worked to the disadvantage of any
particular part of the country? For instance, have there been complaints fram
South India?

The Honourable Shri R, K. Shanmukham Chetty: That is a matter of
opinion, Sir.

Dr. P. S, Deshmukh: How long is this control on capital going to continue

The Honourable Shri B. K. Shanmukham Chetty: As long as we consider
it necessary, Co

Dr. P, S. Deshmukh: How long does the Honourable Minister consider it
necessary ?

(No reply)
Cexsus oF INpIA UNDER NEw CONSITITUTIOV

480. *Shri Basanta Eumar Das: Will the Honournble Minister of Home
Affairs be pleased to state:

(a) whether Government propose to take a census ‘earlier than the
decennial census due in 1951 with a view to utilising its results in the elec-
tions to be held acoording to the new constitution to be framed by the Consti-
tuent Assembly; and

(b) if the answer to part (a) above be in the negative, whether Government
propose to consider the desirability of having a spescial enumeration of the
population of East Funjab and West Bengal before the next elections to the
Legislatures are held? -

The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) It is proposed to undertake some preliminary operations which are likely
to be helpful in the preparation of electoral rolls. The question requires eareful
consideration in consultation with the Provincial Governments, who are bei
approached. )

PosrTioN of PLANE WHICH LEFT AGRA FOR KASHMIR ON 31sT OcrorER
481, *Shri Jaspat Roy Eapoor: Will the Honourable Minister of Defenoe
be pleased to state: .

(a) whether it is a fuct that ‘a plane left the air field at Agra on 81sj October,
1947 for Kashmir with ammunition, soldiers and engineering staff; -

(b) whether it reached its destination or is missing;
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(e} if it is missing, whether any enquiry has been made about it, and if so,
the result thereof; ’

(d) who wete the occupants of the plane and what are the mames of those
_missing; and )

(€) whether Government propose to grant any compensation to the depen-
dants of the missing persons, and it so, how much in each casé?

The Honourable Sardar Baldev Singh: (a) and (b). The Honourable
Member is presumably referring to the aircraft which left Ambala for Srinagar
on the 3lst October 1947. 1t is a fact that the aircraft did mot rench ite
destination ‘and has been classified as missing: .

(c) Air searches have been carried out, but no trace of the missing aircraft
has yet been found.

(d) I lay o statement on the Wble of the House.

(e) The dependants of these personnel will be granted tamily pensions when
death is established or presumed. The amount of family pensions in each case
will vary according to the rank and length of the service of the deceased.
During the period these persons are treated as missing, financial assistance is
given to their families, the amount in each case being dependent on the rank,
pay, family allotment, ete. of the missing individuals.

Statement
I
Officers (3)—
IND/1875 F/Lt. C. J. Men loza . . . General Duty/Pilos.
IND/3088 F/OT.R.Poters . . . . Ditto.

INDf1931 F/O U. 8. Toues . . - . Navigator,
Warrant Officer  (1)—

IND/21441 W|O P. Hart . . . . Wireless Operator/Air Gunner,
N. C. Os. (6)—
IND/11375 F/8. H. K. Singh . .« Fitter Armourer,
IND/12796 8GT, Stephens . . Fitter IT Engine,
IND/10753 BGT. Kackar . . . Ditto,
IND{12802 CPL. H, Srinivas . . Ditto.
IND/(11565 CPL. Jesudasan . . Fitter II Airframe.
IND/20852 CPL, K. Singh . . F/Armr,
Other Ranks (15)—
IND/24554 LAC. Bakshi . . . Fitter IL Airframs,
IND/34476 LAC. Prakash . « Flight Mech. Airframe
IND/26285 LAC. Singh . . + Elect, IL .
IND/34739 LAC. M. Singh . . Flight Mech, Engine.
IND/33572 LAC. M. Bingh . . Ditto,
IND/25351 LAC. John . . . Ditto.
IND/26288 LAC. Namburi . . __ Ditto, .
IND/38763 LAC. Jha . . - Flight Mech, Airfrare.
IND/39502 LAC. Dey . ' . Ditto.
IND/23202 LAC. J. P. Singh . . Blee.I, .
IND/43853 LAC. Srinivasan . . Flight Mech, Ajframe,
IND/30786 LAC. 8. S8ingh . . Armourer,
IND/12174 LAC. Gangorde . . F[Armourer,
IND/30552 LAC. R. Bingh . . Armourer, .
IND[38956 AC. Bharma . . . Flight Mech, Engine.

js All these persons are missing.

Shri Jaspat Roy Eapoor: Are the missing people believed to be dead?
‘The Homourable Sardar Baldev Singh: I have stated that we have made
searches. After they have confirmed the deaths, action will be taken.
Shri B. V. Eamath: How many search parkiee were sent and on what
dates?
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The Honourable Sardar Baldev Singh: I could not give the details of the
search parties that were sent out; ner will it be possible for me to do so. Bui
every possible effort has been made to trace these people.

Shri Ehurshed Lal: How long do Government propose to wait to presume
that these pepple are dead—the legal period of seven years or less?

The Honourable Sardar Baldev Singh: Normally, Sir, unless we are abso-
lutely sure, we do not declare these people as dead.

Shri M. Ananthasayanam Ayyangar: May I know from the Honourable
Minister whether, as in the case of some railway wagons which went over to
Pakistan, there is any suspicion that this plane slso might have gone over to.
Pakistan? '

The Honourable Sardar Baldev Singh: I am afraid, Sir, I have no informa.
tion but enquiries have been made from Pakistan Government and they say
they have no information about this aircraft.

RequisrrioNy oF Lawps IN Aera TeEESIL

482, *Shri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Defence
be pleased to refer to his reply to part (b) of my starred question No. 799,
asked on 10th December, 1947, regarding the requisitioning of certain lands
in Agra Tehsil and state who are the parties between whom difference of
opinion exists as to the proper estimate gf the value of the land referred to
therein?

(b) On what date did the award of the Land Acquisition Officer become final?

(¢) How much more time will Government take to make payment of the
compensation, the lands hawing been requisitioned so far back as 1942 and
-permanently taken over in September or October, 19457

(d) Do Government propose to lay on the table of the House a copy of the
award of the Land Acquisition Officer?

The Honourablse Sardar Baldev Singh: (a) The valuation made by the Land
Acquisition Officer has not been accepted by the parties nor does it seem to the
Government of India that the valuation by the Land Acquisition Officer has
been correctly made.

(b) No final award has yet been made.
(c) Steps are being taken to expedite the settlement of the case.
(d) Does not arise in view of the answer to part (b).

Shri Jaspat Roy Kapoor: May I know, Sir, when is the final award likely
to be made?

The Honourable Sardar Baldev Bingh: I have stated in reply to part (c) of
the question that steps are being taken to expedite the settlement of the case

Shri Jaspat Roy Kapoor: What is the hitch in the way of the final award
Being made? The matter has been dragging on for more than two years now?

The Honourable Sardar Baldev Singh: That is also clear from the reply that
I have given fo part (a) of the question that the valuation made by the Land

Acquisition Officer has not been accepted by the parties nor does it seem to
the Government of India that fhe valuation by the Land Acquisition Officer

has been correctly made.
Shri Jaspat Roy Kapoor: Has any appeal been made to the District Judge
% this matter either by thé Government or by the other party cohcerned?
Thy Homourable Sardar Baldev Singh: T have no informafion, Sir.
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FORMULA FOR AOQUISITION OF REIERVE BANK S3aRES

483. *Shri Mohan Lal Saksena: Will the Honourable Minister of Finance
be pleased to state: .

(a) whether Government are aware of the provision in the Reserve Bank
Act, Section 57(2), under which, at the time of liquidation, no share-holder
was o receive an amount not exceeding the paid up value of the shares held
by him more than 1 per cent. for each year, after the commenceient of the
Act subject to a maximum of 25 per cent;

(b) whether it is & fact that if the Reserve Bank were to be liquidated
after 80th September, 1948 the share-holder shall receive only Rs. 100 plus
Re. 13 (one rupee per year, for 13 years as the Bank will complete 13 years)
plus the accrued dividend, i.e , Rs. 113 plus Rs. 2-12-0 (Rs. 4 less Rs. 1-4-0
income tax); ’

(c) whether, under the formula given by Government in reply to my short
notice question asked on the 4th February, 1848, the shareholder will get about
Re. 118.9.4 ; .

{d) if eo, whether Government propose to state the reasons for arriving at
the pew formula for acquiring the shares;

(e) whether Government are aware that the opening rates on the Bombay
and Caleutta Stock Exchanges are different; and

(f) if so, to which Stock Exchange the Government will refer for ascer-
taining the average price? '

The Honourable Shri R. K, Shanmukham Chetty: (a) Yes.

(b) This is a hypothetical question and in any case it would not be possible
to quote a definite figure where the exact date of liquidafion was not known.

(¢) The Honourable Member is probably correct but Government have yet
to calculate the actual figure in consultation with the Reserve Bank.

(d) The reason is that the Lank is not being put into liguidation but will
be taken over as a going coucern and the dividends which are at present paid
to shareholders will acerue to Government.

(e) Yes. '

(f) Government will be guided by the Reserve Bank's advice.

Shri M. Ananthasayanam Ayyangar: Is it not a fact, Sir, that under the
Reserve Bank of India Act, it is open to the Government to order liquidation
at any time it chooses irrespective of the fact whether the bank is solvent or
insolvent or needs liquidation?,

The Honourable Shri R. K., Shanmukham Chetty: The Government car
order a liquidation. '

Shri M, Ananthasayanam Ayyangar: 1f so, what difference does it make
between liquidation proceedings and the Government's taking it over -and why
should Government give higher rates of profite under those circumstances than
when liquidation is ordered?

The Honourable Shri B. E. Shanmukham Chetty: My Honourable friend
B8 a lawyer ought to know that there is a difference between the liquidation
of a bank and the acquisition of a bank. .

Shri B. Das: Is it not exproprintion of the suggestion contained in
Mr. Ananthasayanam Ayvangar’s demand being given effect to?

Mr, Speaker: Order, order. It is a matter of opinion.

Bhri Mohan Lal Saksena: I have not heard the reply to part (e} of my
question, Bir.

The Honourable Bhri R. K. Shanmukham Chetty: The answer is Yes.
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RESPONSIBLE (GOVERNMENTS IN ACCEDING STATES

484. *Mr, R. K. Sidhva: Will the Honourable Minister of States please
state the number of States which have acceded to the Indian Union and which
have introduced, or agreed to introduce, responsible Government in their States?

Th? Honqurable S2rdar Vallabhbhai Patel: T invite the Honourable Member's
attention to' the reply given by me to Shri K. Santhanam’s question No. 290
during the last session of the Constituent Assembly (Legislative). The infor-
mation asked for by the Honourable Member will be placed on the table of the
House in due course.

Seth Govinddas: When the Honourable Minister made that statement, there
was no referendum in Junagedh. Now in view of the fact that there has been
& referendum in Junagadh and that State has acceded to Pakistan, what
would be the position of that State now ?

The Homourable Sardar Vallabhbbai Patel: Accession is determined by s
vote of the referendum. i

_ Shri H. V. EKamath: Are Government exercising pressure, gentle or other-
Wise, on recalcitrant and refractorv states for the introduction of responsible
Government in those states?

Mr. Speaker: Order, order. The question is not admissible.
Roap AccroEwts Iv OLD aNp New Drar

485. *Mr. R. K. Bidhva: (a) Will the Honourable Minister of Home Affairs
please state the number of road accidents that occurred during the year 1947
in Delhi and New Delhi?

(b) What steps have Government taken to minimise the number of such
accidents?

(¢) Do Government propose to issue strict instructions to the Police to
regulate traffic so as to minimise the number of accidents?

The Honourable Sardar Valiabhbhai Patel: (a) 82 in 0id Delhi and 191 in
New Delhi

(b) Substantial improvement in the reduction of traffic accidents despite an
increase in the number of cars on the road has already been made. Govern-
ment, feel, however, that there is scope for further improvement in traffic
arrangements and several steps have been taken recently to ‘t.haj; end. Onel‘
way traffic has heen introduced on various congested roads both in' New Delhi
and Old Delhi. Speed limits have been reduced to the minimum at congested
roads and speed checks are held to detect offenders guilty of rash driving, who
are suitably dealt with. Municipal authorities have been urged to improve the
street lighting near dangerous crossings by providing aro lights and round
abouts. The strength of the traffic police staff is also being increased.

() Such instructions have already been issued.

Mr. R. K. Sidhva: Tn view of the larger number of accidents in New Delhi
as compared with Delhi, as the Honourable Minister stated, may I know
whether this is due to the Military vehicles running very fast ard ecausin
accidents and whether the Police authorities are of opinion that 95 per cent,.
these accidents are due to that cause?

The Honourable Sardar Vallabhbhai Patel: I cannot say that the Police
authorities are of opinion that 95 per cent. are all accidents due to thet, but
the question will be enquired into.

Mr, R. K. Sidhva: Ts it a fact that the Police authorities are actually in
negotiation with the Military suthorities in this respect. . )

The Honourable Sardar Vallabhbhal Patel: 1f the Honourable Member is

. informed by the Police authorities, then it must be true.
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Shri K. Santhanam: May I know, Bir, the number of prosecutions for
rash driving in New Delhi during this year?

‘The Honourable Sardar Vallabhbhai Patel: I cannot give the number, Sir,
without making enquiries. I must ask for notice.

Pandit Balkrishna Sharma: May I know what is the meximum.speed limit
permitted in New and Old Delhi?

The Honourable Sardar Vallabhbhai Patel: I am not in a position to say
at: pregent. I will enquire and let the' Honoutrable Member know.

Pandjt Balkrishna Sharma: May I know if Government will give instrue-
tions to the authorities to ask the motor drivers to dim the Tights at night
whenever another car is coming in front of them?

“The Honourable Sardar Vallabhbhai Patel: That, of course, is the usual rule.

Dr. B. Pattabhi Sitaramayya: Are Government aware that.pot even one gub
of ten cars dim their lights? Even last night I found such to be the case and
suitable steps must be taken,

The Honourable Sardar Vallabhbhai Patel: I am not in a pOGlthIl to give
the percentage, but generally, it may be true.

Mr, R. K. Sidhva: May I know whether these fraffic rules apply to eyclisis?

The Honourable Sardar Vallabhbhai Patel: The traffic rules which apply to
the motor vehicles do not necessarily apply to the ecyélists.

Shri Ehurshed Eali: Will Government consider the advisability of
sltogether prohibiting the use of glaring headlights in the 0ld and New Delhi,
just as in Calcutta?

The Honourable Sardar Vallabhbhai Patel: Well, the suggestion may be
eonsidered.

Shri H. V. Eamath: Will Government consider the desirability of notifying
certain congested and trafficky roads as out of bounds for Military vehicles?

Mr, Speaker: That is a suggestion for action.

StaTE EMBLEM AND SEAL FOR INDIA

486. *Mr. R. K,  Sidhva: (a) Will the Honourable Minister of Home Affairs
gease state whether Government have finally accepted a design for the State

mblem and Seal?

{b) Will this emblem and seal be adopted by all the Provinces?

{e) Will the Crown and the monogram ““G.R.I.”", wherever they exist, be
substituted by a uniform design approved by the Government of India or do
Governmenti propose to leave it to each Province to have their own crests etc.?

The Honourable Sardar Vallabhbhai Patél: (a) Yes. =

{b) Provincial Governments have been requested to adopt the new design.

{c) The motto which the seal should bear has not been decided yet. The
Crown is not included in the new Beal.

8eth Govinddas: Will Government consider it advisable, Bir, now to have
Mahatma Gandhi’s portrait on this emblem in as much as we never had a person

fike him for thousands of years and we are not going to have a person like him
for thousand years to come?

My, Speaker: Order, order. It is a suggestion for action.
Arrrica1iox oF Pay Commissiox’s REPORT To COORG ADMINISTRATION

487, *Shri ©. M. Poonacha: (a) Will the Honourable Ministet of Home
Affairs be pleased to state the date when the Coorg Admniinistration forwarded
their recommendations on the Pay Coemmission Beport. telating to the pay
seales of the Government employees in Coorg?
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(b) Have those recommendations been approve& of by the Government of
India? If so, when? : .

(c) If not, why not? .

The Honourable Sardar Vallabhbhai Patel: {a) The Chief Commissioner's
final recompendations received during the first week of December 1947.

(b) and (c). Bince uniform rates were to be prescribed for the staff in all
the Chief Commisgioner’s Provinces, the recommendations from all of them had
to be considered together. Comments of some of the other Chief Counis-
sioners on Government of India's draft orders referred to in (a) above were
received only last month. The proposals are now under detailed examination.

Asorrriox or EuroPRaN CoNSTITUENOY IN CooRg .
488, *Shri C. M. Poonacha: Will the Honourable Minister of Home Affairs

be pleased to state why steps have not been taken to abolish thée Buropean
Constituency in Coorg, which returns two Members to the Coorg Legislative’

Council, when such Constituencies all over the Indian Dominion have been
abolished under tke Goyernment of India Act 1935 as gdapted by the India
(Provisional Constitution) Order 1947? ) '

The Honourable Sardar Vallabhbhai Patel: According to Section 97 of the
Government of India Act, 1935, as adapted by the India (Provisional Constl-
tution) Order 1947, the Constitution of the Coorg Legislative Council shall
eontinue unchanged. Government have therefore no power to change the
present constitution of the Council.

DispARITY IN SALARIES OF Lower Divisiox @LERKS AND ASSISTANTS

489. *@iani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Finance be pleased to state whether the attention of Government has been
drawn to a letter regarding the tixation of pay of “B’ Grade Clerks which
appeared in the Indian News Chronicle, dated the 27th January, 1948 under
the heading "B Grade Clerks’'?

.. (b) If so, do Government propose to consider the desirability of removing
the disparity in the initial salaries of the lower division clerks and the assistants?
If not, why not?

The Homouiable Shri B. K. Shanmukham Chetiy: (a) Yes.

(b) The duties of lower division clerks and Assistants are in other grades not
gimilar, The disparity in the initial salaries of these grades is justified on the
basis of differences in duties and responsibilities, the requisite qualifications and
the field of recruitment.

Faor re Azap KasaMm GOVERNMENTS CLATM

490, *Shri Lal Mohan Pati: Will the Honourable Minister of Defence be
pleased to state:

(8) whether the attention of Government has beén drawn to the news pub-
lished by the Siatesman, dated the 11th February, 1948 under the head
line ‘‘Azad Government Spokesman’s Claim'’;

(b) whether there is any truth in the so-called ‘*Azad Kashmir Government
spokesman’s”’ claim that 100 lorries full of ammunition, rations, bren-guns,
mortars and & large quantity of rifles were captured by the Kashmir raiders; and

(c) if there is any truth in the claim referred to above, whether Govern-
ment propose to make a statement regarding the matter? .

The Honourable Sardar Baldev Singh: (a) Yes. .

(b) No. There is absolutely no truth, in this statement.

Shri Moham TLal: Will Government consider the advisability of taking
action against the publication of such false news?
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The Honourable Sardar Baldev Singh: The suggestion will be borne in
mind; but as far as news about Kashmir is concerned, 1 find that every day
absolutely false news appears in the press and it is difficult for me to issue
contradictions every day.

Shri Mohan Lal Saksena: I was suggesting that some action should be taken
by Government regarding the publication of such false news withoyt reference
to the Ministry concerned or to some officer of Government.

The Honourable Sardar Baldev Singh: That suggestion will be passed on to-
the Home Ministry; but as far as the Defence Ministry is econcerned, an autho-
ritative version is issued every day. :

Shri K. Banthanam: May I know if there is & Press Liaison Officer in the
Defence Ministry ? '

The Honourable Sardar Baldev Singh: Yes. Sir.

Shri XK. Banthanam: May I know if it is not his auty to contact these papers
and reporters and correct the news as soon as it appears?
(No reply)
Shri ®H, V. Kamath: Has Governmenf's attention been drawn ta & repor‘t
in this morning's papers to the effect that the ‘*Azad Government’’ of Kashrair
is being helped by Russia with arms and ammmunition?

Mr. Speaker: That does not arise. Next question.

RS FROM PAEISTAN OF EasT PUNJAB BOURDARIES
491. *Dr, Bakshi Tek Ohand: (a) Will the Honourable Minister of Defence
be pleased to state the total number of raids made since 15th August, 1947

inside the boundaries of East Punjab by raiders coming from the Pakistan
territory ?

(b) Do Government propose to lay on the table of the House a statement
giving the names of villages which were raided?

The Honourable Sardar Baldev Singh: (a) and (b). I lay on the table of
the House a statement of the raids so far reported to Army Headquarters. Full
information has been called for from the local authorities.

- STATEMENT
Names of villiges in East Pungb whick were raided with datss on which such raids took place.

Name of village Date
BISTRICT AMRITSAR
Punkanjri . . . (1) 7-9-47,
(2} 8-9-47.
__Thathi Jaimal Singh . 7-9-47.
Rajkot . . A . Do.
Danke . . - . (1) 10-9-47,
(2) 20-9-47.7
"agha . . - 12-9-47.
Near Dhanoa Kalan . Do.
Roranwala . . . (1) 14-8-47,
(2) 15/16-12-47. -
Dhanoa . . (1) 21-9-47.
(2) 22-9-47,
Mehdipur . (1) 24-8-47.
(2) 26-9-47.
(3) 28-9-47.
Near Gu%j‘all . . . . . . . . 24.9-47.
Near Mohawa . . . . ' . Do,
Miths . . . . Do,
China Bidhi Chand . P . . . . . . . Do.
. Nowshera P R PR . . . . . N . 2B-9.47.
Dhamoya Ehurd . . . . . . . . f . 39-9.47.
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Name of villages

DIBTRICT AMRITSAR
Raja‘al . Ce e .
Near Chhina Bidhi Chsnd . . .

Eala
Near Kham.‘l(amn .

Machhike .
Nurwala
8Khem K,m'sn
urjamurja
Polize Pogt near ‘M’ahswa
Mahawa
Bh ‘owah, South of Dooke
Near Neshta . .

Dals . . oo
Kalsian-Ehurd . .
Kals . . B .
Chisbilich . . .
Dhnays Kalan .

Near Border in Amritsar .

Near Eohali .
Naushar lalla Stntson
Attari . . .
Wan

Naar Chnthn.nwala & Ja.bamnn . . .
Kamalpur ' . . . .

Jatanwala . . . v . . .

Sankhatra . . . . . . .
Bouth west of Suramgh . f » . . .
West of SBuraingh . . f . . .

DISTRICT GURDASPUR

Butlaj . . .
Daulat Chak . .
Bamial .

Kot Jawahar Dhuide . . .
Harmza & Pharwal . . . .
Makina . . . . . .
Tolur . . . . . .
Datial . . . . . .
Bandal . . . . . .
Narot . P .
North of Banial
Near Ujh river (West of Pathankot) . .
Danke . ’
On Borler in District Gurdsspu .
Balact . . B
Mear Mathi . . . .
N=ar Daulat Chak .

" Near Jhuman Smgh (Vlll.&ge in Pskﬁta.nl
B al:wh . . .
Lasiar f . . .
North of Gur.;lnﬁpur . . . .
Near Ujh river . . . .
Near Nainakot . . .

£
E.

Near Junction of Ravi & Ujh .
On border in Di

Jalala . . B . .
In Lasiinarce . . .

.
Ranarpur . B i
'

1276-
Dat”

29—0—47

(1) 29-9-47.
(2) 9/10-12-47.
29.9-47.
(1) 1-10-47.
{2) 25/26-11-47.
1.10-47.
3-10-47.

\ Do.
30-10-47,
31-10-47.
7-11-47.
2.12-47.
3-12-47.
7-12-47,
12/18-12-47.

Do.
12/13-12-47.
18.12-47. .
(1) 14/15-12-47.
(2) 16-12-47.

(3) Deo.
(4) 17-12-47.
11/12-1-48.

Do.
12/13-1-48,
13/14-1-48.

Do

(1) 14/15-1-48.
(2) 16/17-1-48.
17/18-1-48.
26-1-48,
30-1-48.
30/31-1-48.

5/16-9-47.
5- IO-&T‘

[3)7;’8 1 48.

15/16-10-47.

21-10-47,

16/17-11-47.

20/21-11-47,
Do.

Do.
22.11-47.
22/23.11-47,
23-11-47.
1/3-12-47,
2(7-12-47.
4/6-12-47,
89-12-4T.
10/11-12-47.
15/16-12-47.

Do.

19/20-1-48.
26.1.48.
26/27-1-48,
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Name of village Date
DISTRICT FEROZEPORE
Bulemanke . . . . . . . . . . 15/18-9-47.
Area of Lakha SighavalaJalloke . . . . . ' 9-11-47,
Ranian . . . . . . . . . . . 19-11-47,
<Chak Allah-Bux . . f . . v . . . (1) 20-11-47,
(2) 21-11'47.
Rania . . . . . . . . L 21-11-47,
Pirake . . . B 28-11-47,
Police post in Sadus . . . . . 20/21-1-48.
DISTRICT PATHANKOT
And Opposite to Ramial . . f . ' . e . . B3Ce12-47,

‘ Dr. Bakshi Tek Chand: May I know what the total number is?

The Honourable Sardar Baldev Singh: It is a long lish; I ean later on
give the information to the Honourable Member,

Bhri H. V.. Eamath: What steps have Government taken or propose to take
to prevent such raids in future?

The Honourable Sardar Baldev Singh: Every possible step is being taken

Shri Mohan Lal Saksena: Were protests made to the Pakistan Government?
I so, with what results?

The Honourable Sardar Baldev Singh: Protests have been made and the
reply we have received is shat the matter is under consideration.

Seth Govinddas: Are the raids on #he increase or on-she decrease?

The Honourable Sardar Baldev Singh: They are on the decrease.

Shri K, Santhanam: May I know in how many cases compensation has heen
demanded for these raids?

The Honourable Sardar Baldev Singh: Compensation is dealt with in the
External Affairs Ministry and I could not say off-hand in what cases compensa-
tion has been demanded. |

Shri H, V. Eamath: Will Government at least tell us a few of the steps
that they propose to take to prevent such raids in future?

The Honourable Sardar Baldev Singh: The steps that have been taken or
can be taken is to strengthen the Military and police forces on the border.

Shri M. Ananthasayanam Ayyangar: Have any Home Guards been started
or established in the provinces or States adjoining Pekistan where such raids
have taken place?

The Honourable Sardar Baldev Singh: According to the information »vail-
able the Fast Punjab Government have raised Home Guards.

NPRCETIOSC JNPW BIF YRR S DR T N S X S o T T 2 g P
Sply @i S gyl & 2 & s K Sy, oS (Raids) 38 & (gab S S
? Sa Lo U (Capital) |RessS €

Giani Gurmukh Singh Musafar: Will the Honourable Minister for Defence
«consider my suggestion that the remedy to prevent the raids is to make Arritsar,
the Capital of the East Punjab? ‘

Mr. Speaker: Order, order.

Shri Deshbandhu Gupta: Has che Honourable Minister's attention been
drawn to the news appearing in the papers that people in the border districis of
Pakistan have been recently armed?

The Honourable Sardar Baldev Singh: That may be true, but I caunot

< inferfere ir what Pakistan may do. The only alternative open to us is to
strengthen our police and military forces in the border areas. -
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Shri Dedhbandhu Gupta: May I know if similar steps are being taken on
this side? '

The Honourable Sardar Baldev Singh: Yes, I think so.

Shri Mihir Lal Chattopadhyay: May I know if any of the raiders have
been captured or killed? '

The Honourable Sardar Baldev Singh: Some raiders were captured; I think
they are in detention now.

Shri Mohan Lal, Saksena: May 1 know if apart from the police and mili-
tary forces on the border any other special agency has been created for getling
information about the activities of the people on the other side?

The Honourable Sardar Baldev Singh: It is not possible for me to give
details of the arrangements which exist.

Mr. Speaker: I was wondering whether Honourable Members should insist
on disclosures as regards defence measurgs and defails about them. It would
not be proper and it is perhaps giving information which the other side will
very much appreciate. )

MERGER OF DUsaNa STaTE wrrH EasT PUNJAB

492. *Ch. Ranbir Singh: (a) Will the Honourable Minister of States be
pleased to state whether it is a fact that the Ruler of Dujana Btate (ast Punjab)
has gone to Pakistan?

(b) Is it also a fact that the administration of the Btate has been taken
over by the Government of India?

(c) Are Government aware that the people of the State wapt the merger
of the State with the East Punjab Provinee?

(d) If so, do Government propose to take steps in the matter?

The Homourable Sardar Vallabhbhai Patel: (a) Yes, but only temporarily.
(b) Yes.

(c) Yes.

(d) The matter is under cqnsideration.

PrivTiNG OF COMBINED CIvIL LisT 0F GOVERNMENT EMPLOYEES

493, *Dr. P, S. Deshmukh: Will the Honourable Minister of Fome Affairs
be pleased to state how often is the Combined Civil List of all employees of
the Government of India printed in a year? When was it last printed?

The Honourable Sardar Vallabhbhai Patel: The Honourable Member is
presumably referring to the Combined Cijvil List published by the Civil and
Military Gazette, Lahore. It used to be published quarterly. The last iesue
was for the quarter April-June 1947.

STaTES ACOEDED TO THE INDIAN DdmMiNtoN

494, *R., B. Lals Raj Eanwar: Will the Honourable Minister of Statea be
pleased to state: ' .

(a) the total number of States, both big and small, before the partition of
the country into two Dominfons;

(b) how many of them have since ecceded to the Indian Dominion; and

(¢) how many of the States which have acceded to the Indian Dominion
have independent High Courts of their own?

The Honourable Sardar Vallabhbhai Pate}l: (a) 624 (This figure ircludes the
trontier States and the small attached units to be found in Western Inlia and
EKathiawar.)

(b) I drnw the Honourable Member's attention to the refly given by me to
€hri Nagappa's question No. 62 and to Bhri Jai Sukh Lal Hathi’s questian
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No. 9 on the 19th November and 10th December 1947 respectively and the
gtatements placed by me on the table of the House on the 19th November 1947,
(¢) Government have no information: ;

R. B. Lala Raj Eanwar: How many States may be taken to have joined
the Pakistan dominion? ‘

glm Honourable Sardar Vallsbhbhal Pate}: Very few, I think; may be three
or four.

R. B. lala Raj Eanwar: Are the High Courts of the Staies efficient]
manned? If not, what steps do Government propose to take in the matiber

The Honourable Sardar Vallabhbhal Patel: No one can say that the High
Courts in sll the States are functioning uniformly or efficiently.

Shrl H. V. Eamath: How many of these States which have acceded to the
Indian Union have merged with the adjoining provinces and how many have
merged among themselves to constitute a larger unit on the lines of Sourashtra?

The Honourable Sardar Vallabhbhai Patel: We will give the House fuil
informations: a statement will be prepared and laid on the table of the House.

STATE ADMINISTERED BY GOVEBNMENT OF [¥ors

495. *R. B. Lala Raj Kanwar: Will the Honourable Minister of States be
pleased to state the names of the States the administration of which has leen
taken over by the Government of India, together with the names and
emcluments of the Administrators appointed therein?

The Honourable Sardar Vallabhbhai Patel: The information asked for is
contained in a statement placed on the table of the House.

Stoatemer t
Nam>y of Siate Nam» of Administrabor Emolument
1, Janazaih . Mr. 5. W, Shiveshwarkar, M.8.E,, 1.0.8. . Rs, 2,000{- p.m.
2. Mongrol . . Mr. J. M. Bhah—Manager . . . Rs. 562/- p.m.
3. Manavadar . Mr. Y. G Mara—Manager . . . Ras. 487/- p.m.
4. Bantwa . . Mr. J. H. Bach—Manager . . . Rs. 450/- p.m.
5. Sardargadh ., Mr. J. K, Oza . . . . . Ras. 350/- p.m.
B, Alwar . . Mr. K. B. L, 8ath, 1.0.8. . . . . Not fixed. A
pay of Ra. 4,00
p.m. has been
proposed.
7. Bharatpur . _Mr. 8. N. Bapru, r.0.8. (U.P.) . . Notfixed. Grade
Say plus 25 %
eputation al-
lowanoe.
8. Rajgarh . . . . Mr.P.J. Shroff . . . . . Ra.1,750/-p.m
8. Jaora . . . » Bir Hari Lal Gosalia . . . . Ras. 2,000/- p.m.
10, Theogh . . . . Mr. Bhagwan Dass . ' » . _Ra. 200/- p.m.

R. B. Lala Raj Kanwar: What is the highest salary and the lowest salary
that are paid to the administrators of these States?

The Honourable Sardar Vallabhbhai Patel: The highest is Rs. 2,000 and the
lowest is Re. 200.

Seth Govinddas: Is the scale of pay of these Administrators the same as
obtains in the services of the Indian Union, or is there any difference ?

The Honourable Sardar Vallabhbhal Patel: The scale of pay in ‘the Stutes
is not necessarily the same as that of the services in India. But many of the
Administritors are lent from the Government of India. And. although the
scale may not be the same, due regard is ususlly paid, while fixing these sala-
ries, to the scales of pay in the Government of India services.

. Beth Govinddas; Ts it not a fact that a6 soon as nne goes into State service
I]ijis pay is auwnmﬁmlly increased from what was paid to hini in the Indlva
nion? )
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The Honourable Sardar Vallabhbhai Patel: There is no automatic increase
-t all.

Dr. Bakshi Tek Chand: What is the name of the State where the admi-
-nistrator gets a salary of Rs, 200 per month? 7

The Hbnourable Sardar Vallabhbhai Patel: The name of the State is
“Theogh, .

Shri M. Ananthasayanam Ayyangar: May I know Sir, in how many of the
States the administration was taken over at the request of the Government
.or Maharaja of that State and in how many cases the Government of India
of their own accord took charge of the administration ? .

The Honourable- Sardar Vallabhbhal Patel: The administration of no State
has been taken over by the Government of India of its own accord. It is, as
s ru'e, done at the request of the Ruler.

FoRMATION OF MAaLwa PROVINOE

496. *R. B. Lala Raj Kanwar: Will the Honourable Minister of States be
pleased to state:

(a) whether there is any proposal for forming the Malwa Province by the
unification of the Central India and Bundelkhand States; and

{b) if so, when the proposal is likely to materialize?

The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) Does not arise.

Shri H. V. Kamath: Sir, what is the attitude of Maihar and Rewa to-
wards the Merger scheme? ’

The Honourable Sardar Vallabhbhai Patel: The question of merger does
ot arise from this quetion at all.

D:. B. Pattabhi Sitaramayya: Sir, may we know whether there is anv
proposal to form a Malwa province out of the Central India States, excludinug
Bundelkhand States?

The Honourable Sardar Vallabhbhai Patel: No, Sir.

Dr. B. Pattabhi Sitaramayya: Am I to understand the Honourable
Minister to mean that the Bundelkhand States are excluded?

The Honourable Sardar Vallabhbhai Patel: Excluded from what.

_ Dr. B, Pattabhi Sitaramayya: Excluded from the proposed Malwa pro-
vince, ) -

The Honourable Sardar Vallabhbhai Patel: No proposals for forming any
Union of the States of either Malwa or Bundelkhand have been officially
received by the States Ministry as yet.

Jupces oF CommoN Hica CoURT o¥ EASTERN StaTEs Growe

497. *R. B. Lala Raj Kanwar: Will the Honourable Minister of States be
pleased to state: :

(a) whether it is & fact that the Conmon High Court of the Eastern States
was established some years ago with the approval of the then Crown Repre-
sentative’s Department; :

(b) whefher it is a fact that the Board of Control of that High Court had
appointed Judges for a specified period of five years, only half of which hag
since expired; ’

(c) whether it is a fact, that in view of the administration of these States
having since been taken over by the Government of India, the said High Court
bas been disbanded without the Judges having been paid compensalion for the
unexpired term of their agreement; and
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1d) if the reply to parts (b) and (¢) above be in the affirmative, whether
. Government propose to compensate the Judges of that Court for the unexpired
serm of their appointment?
The Homourable Sardar Vallabhbhai Patel: (a) Yes. _
tb) Government of India has no information, as under the Common High
wourt Scheme, matters re aving to the appointment of Judges for the High
tourt, fixation of their conditions of service, etc., were left to the Board rf
Lontrol of Rulers to determine.
. (¢) and (d). Government propose to make an enquiry in this matter and
will determine their attitude in the light of the result of such enquiry.
iiFNaMING OF NEw DEL!1 as ‘GanpEr Purl’
., 498, *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of
Health be pleased to state whether Government are aware of the intense feel-
ing of the public that ‘*‘New Delhi’* shou'd be named as '‘Gandhi Puri’"?

{b) If so, what steps do Government propose to take to achieve that end?

(c) Have Government considered the question of re-naming the existing
hoads of New Delhi with a view to remove the vestiges of foreign rule and nam-
ing them after Indian partriots, who have worked and fought for Indian Free-

. doum? .

(d) If not, will Government appoint a committee to cons'der the guestion

and make necessary recommendations?

The Honourable Rajkumari Amrit Kaur: (a) end (b). No such suggest.on
has been made to Governmeit. ' ) ‘

(c) al (d). Under the provisions of the Punjab Municipal Act, 1911, this
s a matter primarily for the New Delhi Municipat Commitiee to consider..

Prof. N. G. Ranga: Will Government take note of the suggestion af this
stage at leash?

The Honourable Rajkumari Amrit Kaur: Yes, if the suggestion comes
from the proper quarter. -

Prof. N. @. Ranga: What do they mean by proper quarter, Sir?

Mr. Speaker; Ovder, orser. ' -

Shri Mohan Lal Saksena: Is it not a fact, Sir, that suggestions to-that
effect have been made in serveral papers?

Mr. Speaker: One need ‘not pursue one inadmissible question by another
inadmissible one. ) - _
FrvaNciAL Amp To SMALL BuUSsiNEsS

499, *Seth @Govinddas: Will the Honourable Minister of Finance be pleased
to state whether Government have any programme for giving financial aid fo
small business? If not, why not?

The Honourable Shri B. K. Shanmukham Chetty: The Honourable Mem-
ber is presumably referring to displaced persons. Under the Government’s
scheme of financial assistanee, shopkeepers, traders, artisans, ete., are eligi-
ble for loans upto Bs. 5,000 each and those requiring larger amounts will be
covered by the proposed Rehabilitation Finance AMiminstration.

"Apmission or FereioN STupENTs To Inpman TEcERICAR INsTrTUTL?
500.*Shri V. 0. Kesava Rao: (a) Will the Honourable Minister of Educa-
tion be pleased to state whether any applications were received from students

in Traq and Iran for admission to Indian Medical, Engineeing and other
Colleges? * )
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(b) What is the number of students from the Middle Bast who are being
trained in India?

(¢) What are the rules at present governing the admission of such students
in our educational institutions?

(d) To establish better relations with. the Middle-East and Far-Eastern
countries, de Government propose to relax the rules and regulations which are,
at present, preventing their entry into India and to provide the necessary faci-
lities for the admission of a specific number of students in our higher technlca'
institutions ? .

Eotgtilyy oS S e o el o8 Wi S kit (a): Ol p20p] Wye iyt
Jeber 5 oedln sy - B e ae S olon (] el S oSy
- Al U L S0L el S el S Spnll
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The Honourable Maulana Abul Ealam Azad: (1) No appHeations from
private students either from Iran or Iraq have been received by the Govern-
manteof India for admission to Indian Medical, Engineering and other Colleges.

{b) Under. the scheme for exchange of students with Iran, we awarded
eleven scholarships in 1945 to Iranian students se'ected by the Iranian Gov-
ernment for studies in technical suBjects in India. The distribution of these
11 candidates nccording $o subjects is as under:

Ag'rif;ultu}ce Y, %
Enginesring 3
Forestry 2

11

i
{c) There are no special rules for the admission of students from the Middle
Eust to educational institutions in India,

(d) The higher technical institutions in India are generally under the
control and juriediction of the Provincial Governments who have preserihed
thefr own rules for admission. The Provincial Governments or the authoritjes
of the institufions concerned have therefore, fo be consulted in the msatfer of

relaxation of thosg rules as each ecase arisus. The Government of India is nof
eowpetent to alder those rules.

-
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Shri V. C. Eesava Rao: May I have a trans'ation of the answer, Sir?

Mr, Speaker: 1 think the Hindustani in which the reply was given was
so simple and if I were to allow translations of each question, it would mean
that the proceedings must be conducted bilingually and Hindustani can never
become the langusge of the House. That is my difficulty. Did the Honour-
able Member really not understand the answer?

Shri V. 0. Kesava -Rao: May I request that I may be supplied a translation
Leforehand. ) )

Mr. Speaker: That question has been disposed of. Did the Honourable
Member not really follow the answer?

Shri V. 0. Kesava Rao: No, Sir.

Mr. Speaker: Then a translation may be supplied.

(The English translation of the honourable member’s answer in Hindustani
wus then read out by Shri Satyanarain Sinha). . ;

Shri V. C. Kesava Rao: May I know, Sir, whether the Middle East Coun-
tries have offered any facilities to our students studying in those countries.

dabe S O ol e il e Sl ol5f pstlgsd Wy fary
(Private Student) ESgie @oely (oS o el B pp s W yae
oS - ST g Belsmr BS Sprbel CSun - 2 ST el endityd B S

- ke gp (a3 i

The Honourable Maulana Abul Kalam Azad: In contifinnt.on of wy reply io
thé Honourable Mewber 1 have already said that no applicatinn fromy any private
student from Iran has been received: and until such a thing comes hefore the
Government, it cannot be considered.

camibe S Ldi O mdapyf S 2wl Sad £ LS :’!,:a..\... -;—-,:f;a;».-...;
?als Mg 2yl 24 (Cultural Mission) i HeS s eyl

Mr. R. K. Sidbhva: Is it a fact that the Cultural Mission from Iran under
the Government of India is_ in this country? 1f that is so, what is its funetion?

(Cultural yaely Syplle Jod & 2 sl R M g
L u,ﬁn oy ))-’-Pi: ”l ,_rﬁf-'s,:-* o P T IJ"’__})] g?-li‘j-.'_ Relation}
I:Jﬂ' e ROgRe g8 |y J5 W IR [y S T T () ol e
- X e
The Honourable Maulana Abul Kalam Azad: Tts function is to develop the
cultural relations with Tran and in this connect'on students and teachers should

be sent to other countries and, therefore, in furtherance of this schefhe two
students from India have been sent to Iran.

s} g0 Ao HAY - Wti'(ﬁlm iﬁi ﬁﬁﬂiﬁ%w ¥ = 9%
% T Pt o 1 e a3 Ford g e

Shn H. V. Eamath: Has any Indian unti' this day been sent for studying
anything erher to Iran or 0 other Middle East Countries?

(Students) uiByRe yo S 2 U el s e -t olyf eyl Wy ey




sHORT NOTICE QUESTION AND ANSWER

The Honourable Maulana Abul Kalam Azad: I have just mentioned tha
two students have been sent.

Shri H. V. Kamath: I have been authorised to put this short notice
question on' behalf of Prof. Saksena.

Mr, Speaker: Has the authority come in writing?

Shri H. V. Eamath: Yes, I gave it to the Secretary. .

Mr, Speaker: Where is that authority? -

But 1 was just wondering whether, if an Honourable Member puts a shord
notice question as a matter of urgency why is it that he should not remain-
present to put thé question himself? :

Shri H. V. Kamath: [ am not aware of that. It is left to you. i

Dr. B. Pattabhi Sitaramayya: Probably something more urgent has
happened ! . )

Mr. Speaker: 1 therefore do not feel ineclined to recognise the authority
apd to grant permission.

The House will now proceed fo Legislative businesss

Dr. B. Pattabhi Sitaramayya: Muy 1 request that as the statement pro-
mised to be ™Maid on the table in answer to question No. 494 refers to "an
important matter, it be cirenlated. It relates to the States,

Mr. Speaker: 1 wiil consider thut. _

Shri H. V. Kamath: Has the short notice question been disullowed or has
the authorization not been recognised?

Mr. Speaker: The question s allowed and is before the Honse. The only
“thing is that the Honourable Member is not permitted to put it on behalf of
Prof. Suksena. i

TRANSFER TO INDIA OF SBECURITIES HELD IN PAKISTAN

{Prof. Shibban Lal Saksena: (a) Will the Honourable Minister of Finance
be pleased to state it it is a fact thut Indian Nationa's or Nationals who have
come from Pakistan, holding Securities in the Banks in Pakistan, are not being
allowed to get them transferred to India? ,

(b) 1s it a fact that the Securities held in the Banks in India by Pakistan
Nafionals or Nationals who have migrated to Pakistan are being freely trans.
ferred to Pak'stan on the request of the holders?

{¢) What action do Government propose ot -take to ensure that Securities
of Indian Nationals held in Pakistan arve. transferred to I[ndia as freely as it is
being done in India?

(d) Are Government aware that money orders lying in Pakistan in the name
of Indian Nationals who have m’grated.from DPakistan, are not bheing re-
directed despite repeated reminders to the postal authorities there?

The Honourable Shri R. K. Shanmukham Chetty: (a). (b) and (c). There
is 1o general ban on the transfer from one Dominion t8 the other of Securities
depositcd with the banks in either Dominion. This position has been cate.
gorica Iy confirmed by the Pakistan Government in a recent telegram. Secu-
ritiez belonging to evacuees in the possession of banks in the Fast and West
Punjab are evacuee property under enactments relating to evacuee properfy,
the permission of the respechive Custodians ie required for the transfer of
Becurities, and this scmetimes leads to delay. Government have, however,

-—'PAnswer to this question laid on the table. The questioner being absent.
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‘received some complaints that in practice Securities are not being allowed to
be transferred to India and they are receiving attention.

(d) No case of refusal to re-direct money orders has been brought to the
notice of the Government of India. A number of complaints regarding non-
payment of money orders ssued from Post Offices in Pakistan have, however,
been received and are under enquiry with the Pakistan authorities.

.

Prof. N. G. Ranga: May™1 make a suggestion that early steps should be
taken to remove that Crown on the top of vour Chair? )

Mr. Speaker: The House will now proceed to Legislative business.

PROVINCIAL INSOLVENCY (AMENDMENT) BILL

Shrimati @. Durgabai (Madras: General): I am not making any motion
in this conpectign but I would like the Bill to be kept alive.

Mr. Speaker: All right,

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim)s If Honourable
Members know before-hand thav they are not moving their motions, it is
bepfer that they inform the Secwetary. A great desl of work we do on them
is wasted. Courflesy requires that they should tell #he Secretary and he could
inform us which motions are not being moved.

Seth Govinddas (€. P. and Berawr: General): Somdt'mes we have to
decide o the eleventh hour and if such a restriction is placed on us it would
raiee difficules,

Haji Abdus Sattar Hajl Ishaq Seth: 1 said if the Hwonowrable Members
knew befora that.........................

Mr. Speaker: I think the request is a reasonable one., Tt is not a matter
of ins'stence on the part of the Honourable Member that thev should not be
ineluded in the agenda: T4 is a matter of courtesy o other members to inform
the Beecretary, even at the eleveuph hour, if Honourable Members are not
ing to move their motions. But that is & matter for mutua’ adjustment and
not for a rulng from. the Chair.

CODE QF C(RIMINAL TROCEDURE (AMENDMENT) BILL

(AMENDMENT OF SECTIONS 16 aND 162)

Shri M. Amthnsayanhm Ayyangdr (Madras: General): I am nok mov-
ing my Bill at all, nor do I want it to be kept alive.

Mr, Speaker: All right. But will the Honourable Member make & mot'on
for withdrawal of the Bill? >

Shri M, Ananthasayanam Ayyangar: Sir, 1 beg leave to withdraw the Bill
Furthet to amend the Code of Criminal Procedure, 1898, (Amendmens of
Sections 161 and 162). .

Mr. Speaker: The question is:

“Thab leave be granted to withdraw the Bill further to amend the Code of "Criminal
Procedure, 1898 (Amendment of Sections 161 and 162).”

Kazi Syed Earimuddin (C.P’. and Berar: Muslimi): Mr. Speaker, I Have
read thig Bill. . It is a very very important Bill. From the provigions which
he wants to enact, the Bill is that the pollee generally does not record state-
ments in the police diary with a view to deprive the accused of the right to
contradict them in & court of law. The mover has given absolufely no reasons
why permission skould" be given fo withdraw this Bill. Therefore, my sub-
raission ip that it shoul be refused.
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Shri M. Ananthasayanam Ayyangar: I had not knownthat I would have
a8 much support in the House as my Honourable friend has promised. You
know that statements during the course of investigation are not allowed to-be
taken in writing by police officers, and if they are at all taken in writing they
cannot be uséd to support the prosecution. But extracts can be taken for the
purpose of contradicting those witnesses. I wanted to have every statement
to be recorded. I have discussed this matter with friends and I find that the
first time a police officer might coerce a man, or for various motives a mm
may make a statement whick is not true. Once commitfed to writing there
ie no going behind it and it may influence the Judge. Whatever may be in
writing at the earliest possible time stands unlesd contradicted. It may be
absolutely injurious to the accused. T wanted to safeguard the interest of
the accused. [ thought the balanee of inconvenience was sgainsf the sccased
and therefore I wanted to withdraw this. My Honourable friend will agree
with me that we do not want to injure the cause of the accased and to make
it easier for the accused.

Mr. Nazimddin Ahmad (West Bengal: Muslim): I think I would rather
like that the Bill should be presented before the House. The reason is extre-
mely important. The basic law is that when a police officer goes to investi-
gate a crime he is free to record the statement of witnesses or not. He may
record a statement of the gist of such evidener or record the stabe-
ment in full If he records facts, it is doubtful’ whether eopies
of the statements can be wused at all. My learmed and Honour-
able friend’s position is that if a witness under coersion tells some-
thing before the police and then ‘ater on he withdraws, the effect of his amend-
ment would be injurious to the accused. But I should submit thas it would
not be injurious to the accused at all. If a witness says under coerc’on or
ctherwise that he saw the accused doing an act and later on if the witness says
that he did not see the act, the entire advantage go to the accused. What is
very important is that the accused has the sole option to use any of the state-
ments according to his sweet will. The prosecution eannot use it. So if con-
tradictory statements are made by witnesses before the police officer, then
the Bill which he wanted to inroduce would not be against the accused. On
the other hand it would be helpfu] to the accused. I think the Honourable
Member is going to withdraw a very valuable Bill and I will ask him to re-
cons’der the matter. \

Shri M. Ananthasayanam Ayyangar: T will then withdraw my motion for
withdrawal. -

Mr. Speaker: T was wondering whether any further disciission was neces-
sary.  Assuming the Bill to be a very important matter, T was just asking
myself a question as to what would happen if the leave to withdraw is refused
and the Honourable Member still persists in not making any further motion ?

Mr. Naziruddin Ahmad: That is another matter.

Mr. Speaker: The result is the same.

Kazi 8yed Karimuddin: He mayv change his mind.

Mr. Naziruddin Ahmad: The House in any case expresses its opinion.

Mr. Speaker: T do not think any further d:s?ussinn on the point is neces-
BaLY.

The question is: .

“That leave be granted to withdraw the Bill further to amend the Code of Criminsl
Procedurs, 1898 (A dment ot Secti 161 and 162).""

The motion was adopted. .




CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL

(AMENDMENT OF SECTIONS 4, 202, ETC.)
. Pandit Thakur Das Bhargava (East Punjab: Gemeral): .Sir,.I have .heen
authorised by Dr. Sir Hari Singh Gour to move this' niotion on his behalf as
he is unable to be present here on wecount of unavoidable reasons, Probably
he has also sent a copy of the .etter to the Department. -

Mr. Speaker: I have received a copy of the letter and I accei)t the autho-
rity.
Pandit Thakur Das Bhargava: Sir, I beg to move for leave to introduce

& Bill further to amend the Code of Criminal Procedure, 1898 (Amendment
of Seetions 4, 294, ete.).

Haji, Abdus Sattar Haji Ishag Seth (Madras: Muslim): On a‘point of
“order, Bir may I know what would be the further course with regard to this
Bill? Does it mean that my Honourable friend Pandit- Thakur Das Bhargava
will move all the other motions of D. Gour in connection with this Bill? Once
a Bill is introduced by a Member it will be he who will move the further
motions.

Mr. Speaker: This question was considered. I refused permission to the
Honourable Memter last time. I considered the question thereafter and I
thought that there was no objection to leave being granted as introduction of
a Bill was 4 purely. formal matter. But if the letter of authority expressly
states that all future motions in respect of the Bill would be made by the
person to whom the authority is delegated, 1 thought that was a reasonable
thing and therefore. I said that I would grant permission only if the authority
was in this form. Dr. Gour has sent the authority in that form and there-
fore it wil follow that the subsequent inotions in respect of this Bill will be
made enly by Pandit Thakur Das Bhargava.

T shall also make one more point clear. TUnaer the rules the maximum
number of Bills that can be brought in for discussion bv one member is only
three and this Bill will he considered as one of Pandit Thukur Das Bhargava’s
and not that of some other member. That will be the position.

The question is:

“That leave be granted to introduce a Bill further to amend the Code of Criminal Proce-
dure, 1898 (Amendment of Sectious 4, 204, ete.).”

¥
The motion was adopted.
Pandit Thakur Das Bhargava: Sir, T introduce the Bill.

DELH1 SIKH GURDWARAS AND RELIGIOUS E‘SDOWMENTS BILL

Giani Gurmukh Singh Musatar (East Punjab: General): Sir, T beg to move
for leave to introduce a Bil to provide for the better admin'stration of the Sikh
Gurdwaras in the Delhi Province and their properties wheresoever situate.

Mr. Speaker: The question is:

*“That leave be granted to introduce a Bill to provide for the better admipistration of the
Bikh Gurdwaras in the Delhi Province and their properties wheresoever situate.” )

‘The motion was adopted.
- @iani Gurmukh Singh Musafar: Sir, I introduce the Bill.
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CRIMINAL TRIBES (REPEAL) BILL
- 'Shri M. Ananthasayanam Ayyangar (Madras: General): 8ir, I beg to
mave for leave to introduce a Bill to repeal the Criminal Tribes Act; 1924.
" Mr. Speaker: The question is: :
“That leave be granted to introduce a Bill to repeal the Criminal Tribes Act, 1924."
The motion was adopted.
Shri M.*Ananudiasayanam Ayyangar: Sir, I introduce the Bill.
—p—
INDIAN PENAL CODE (AMENDMENT) BILL
N (AMENDMENT OF SECTIONS 53, 121, 152, ETC.)
Shri Rohini Kumar Chaudhuri (Assnm: General): Sir, I beg to move for

heave to introduce & a Bill further to amend the Indian Penal Code (Amend-
ment of Section 53, 121, 132, etc.)

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Penal Code
(Amendment of Sections 53, 121, 132, ete.).”

The motion was adopted.
Shri Rohini Kumar Chaudhuri: Sir, I introduce the Bill.

!
INDIAN BAR COUNCILS ANDU LEGAL PRACHITIONERS (AMEND-
. MENT) BILL _ - _
Shri M. Ananthasayanam Ayyangar (Madras: General): 8ir, I beg {o move
for “eave to introduce a Bill further to amend the Indian Bar Councils Act,
1026, and the Legal Practitioners Aect, 1879.

‘Mr, Speaker: The gquestion is:

“'That leave he granted to introduce a Bill further to amend the Indian Bar Councils Act,
1926, and the Legal Practitioners Act, 1879.”

The motion was adopted.
Shri M. Ananthasayanam Ayyangar: Sir, I introduce the Bill.

INDIAN JUDICIAL PROCEDURE BILL
Pandit Thakur Das Bhargava (East Punjab: General): Sir, 1 beg to
move for leave to introduce a Bill to clarify and modify the law in practice
hitherto followed in eriminal applications for special leave to appeal to His
Majesty in Council for eriminal cases decided by the Indian Courts.
M. Speaker: The question is:
“"That leave be granted to introduce a Bill to clarify and mndifg the law in practice

hitherto followed in criminal applications for special leave to appeal to is Majesty in Council
for criminal cases decided by the Indian Courts.” :

The wotion was adopted.
Pandit Thakur Das Bhargava: Sir, I introduce the Bill.

PREVENTION OF FREE OR FORCED OR COMPULSORY
LABOUR BILL

Mr. R. K. Sidhva (C.P. and Berar: General): 8ir, I beg to move for
lesve to introduce a Bill to provide punishizent for free or forced or compul-
gory labour, -

Mr. Nagiruddin Ahmad (West Bengal: Muslim): 8ir, this Bill will no
longer be necessary in view of the contemplated provisions in the® constitu-
dion, i
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Mr, Speaker: That is s different matter. This is merely &  formal
mstter of introduction.
The question is:

“That leave be granted to introduce a Bill to provide punishment for free or forced or
compulsory labour.””

The motion was adopted.
Mr. R. K. Sidhva: Sir. I introduce the Bill.

MADRAS PORT TRUST (AMENDMENT) BILL
Mr. R. K. Sidhva: (C.P. and, Berar: General): Sir, I beg to move for
leave to introduce a Bil further to amend the Madras Port Trust Act, 1905,
Mr. Speaker: The question is:
]ﬂg'_l:hat leave be granted to introduce a Bill further to amend the Madras Port Trust Aok,

The motion was adopted.
Mr. R. K. Bidhva: Sir. I introduce the Bill.

MOTOR VEHICLES (AMENDMENT) .BILL

Ms. RB. K. Sidhva (C.P. and Berar: General): Sir, I beg to miove for
leave to introduce a Bill further to amend the Motor Vehicles Act, 1939.

Shri M. Ananthasayanam Ayyangar (Madras: Generaly:  Sir, may I ask
-what the object of the Bill is because there is another BiM which went through
the Belect Committee? .

Mr. Speaker: That may be discussed later on

The question is:
133;'_1"]:“ leave be granted to introduce a Bill further to amend the Motor Vehicles Act,

The motion was adopted.
Mr. R. K. Sidhva: Sir, I introduce the Bill.

HINDU MARRIAGES VALIDITY BILL

Pandit Thakur Das Bhargava (East Punjab: General): Sir, I beg to
wove for leave to introduee a Bill to provide that marriages between Hindus,
Bikhs, Jains and their different castes and sub-castes are valid.

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill to provide that marriages between Hindus,
8Sikhs, Jains and their different castes and sub-castes are valid.™

The motion was adopted.
Pandit Thakur Das Bhargava: Sir, 1 in‘roduce the Bill.

INDIAN ARMY AND THE INDIAN AIR FORCE (AMENDMENT) BILL

The Honourable Sardar Baldev Singh (Minister of Defence): Sir, I beg
to move: . -

'That the Bill further to amend the Indian Army Act, 1911, and the Indian Air Force
Act, 1832, for certain pu and to make certain consequential amendments to the Adminis-
irator Generl's Act, 1913, as reported by the Select Committee, be taken into consideration,” .

Bir, it is a simple Bill and I do not want to detain the House for & long
time. In 1911 when the Indian Army Act was passed provision was made
for the disposal of the estates of the other ranks and as thers were ab that
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time no Indian Commissioned Officers no provision was made for the Indian
Commissioned Officers. Provision has been made in this Bil' for the dis-
posal of the estates of the Indian Commissioned Officers and of certain ranks
in the Air JForce. A lot of trouble and inconvenience is caused to the rela-
tives of the decessed persons, and the purpose of the present amending Bill
i to remove all this inconvenience.

Secondly, 8'r, many difficulties were experienced in the disposal of the
estates of these officers. In 1911 there was no Indian Air Force and one of
the provisions in the amending Bill is to include in its scope the Royal Indian
Air Force officers and also Warrant Officers. )

Ar the House will remember. this Bil' was referred to the Select Com-
mittee and the Seelet Committee has made certain changes which have been
accepted, and & unanimous report is before the House. I am glad to see,
8jr, that there are no amendments proposed by the Honourable Members of
this Huose and I think that it has the general approval of the House. With
these words, Sir, I move.

Mr. Speaker: Motion moved:

“That the Bill further to amend the Indian Army Act, 1811, and the Indian Air Force
Act, 1952, for certain purposes and to make certain consequential amendments to the Adminis-
trator General's Act, 1913, as reported by the Select Committee, be taken into consideration.”

Shri K. Santhanam (Madras: General): Sir, I do not want o take up the
time of the House on a comparativelv non-controversial Bill. But there is one

. matter of general importance for the House which T wart to bring to the notice
of the House. T think the Defence Department did not deal very fa'rly with
the Select Committee. The Honourable Minister himself was unable to be
present and competent advisers who prepared the Bill were not there to explain
why certain provisions were there. We had a great difficulty in dea'ing with
many of the clauses. We did not quite understand why certain changes were
made. T think that steps should be taken by Government to see that when
they bring in Bills and these Bills are referred to Select Committee they pro-
vide as efficient and expert an assistance to the Seleet Committee as possible.
T think this is a matter of great importanece for the efficient working of the
Assembly. T therefore thought it was my duty to bring it to the not'ce of the
House.

Mr, Speaker: Has the Honourable Minister anything to say with reference
to this?

The Honourable Sardar Baldev Singh: Sir. I am sorrv to hear this from
my Honourable friend, but I can assure the House that this omission was nof
at all intentional. T will bear the suggest'on in ‘mind and trv to give every
possib'e assistance when any Bill is bronght forward in the House or sent to
the Select Committee in the future.

Mr. Speaker: The question is:

“That the Bill further to amend the Indian Army Act, 1011, and the Indian Air Force
Act, 1932, for certain purposes and to make certain quential dmenta to the Adminis-
trator General's Act, 1913, as reported by the Select Committee, be taken into consideration.”

The motion was adopted.

Mr. Speaker: We will now take the Bill clause by clause. Clause 2

The Homourable Sardar Baldev Singh: I beg to move:

“{1) That after sub-clause (v) of clause 2, the following shall be inserted as sub-clansh (vi} :

‘In sub-section (5) of section 114 of the Indian Army Act, 1911, for the word
“‘twelve'’, the word ‘‘three”, shall ‘be substituted’;" and

*(2) After sub-clause (v) of clause 6, the following shall be inserted as sub-clanse (vi):

“In sub-section (ﬂ”of section 126 of the Indian Air Force Act, 1982, for the word
“twelve’’, word “‘three”, ghall be substituted'.”




1290 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [26To FEB. 1048
‘|Sardar Baldev Sifigh) '

Bir, I am sorry to move this amendment at short notice. As Honourable:
Members might have noticed, the period for settling the claims of the officers
has been fixed at three 1onths. In the original Act of 1911 the period fixed
tor tl_me other ranks is 12 months. The intention of the amendment is to have
e uniformn period for officers as well as othet“ranks. If the House will agree
I would suggest that this amendinent may be accepted as it wil facilitate matters
and will also have a uniform period for officers and other ranks.

Shri K, Santhanam: Will the Honourable Minister kindly inforn the
Houre whether the change of three months was made by the Select Com-
mitter? Can he kindly point out the section concerned?

The Honourable Sardar Baldev Singh: As far as I remember, the original
rzcéposal was to reduce it to six months. The relevant sections are 114 and

Bhri K. Santhanam: I was asking the particular clause in the amending
Bill as T want to be sure whether it came before the Se'ect Committee.

The Honourable Sardar Baldev Singh: This one did not*go before the
Selext Committee.

Shri K. Banthanam: Then it is absolutely a new clause. How can we
introduce an absolutely new clause at this stage? I think, Sir, it is not pro-
Jer. -
Mr. Bpeaker: There is no object'on to introducing any clause. It must
only be within the scope of the original Bill. 'That is the rule.

Bhri M. Ananthasayanam Ayyangar (Madras: General): All that
Mr. Banthanam means is that the benefit of the Be'ect Committee’s investiga-
tion is denied and not that there is any legal objection.

The Honourable Sardar Baldev Singh: I quite realize that and T have
apologized for this. This has been pointed out to me only a few days ago.
Thie is simply to have a uniform practice as far as officers and other ranks are
coneerned. That is why. while T was introducing this amendment, I clearly
stated that if the House will accept this it may be considered.

Shri K. Santhanam: What was .the difficulty in giving notice to us two
days back?

The Honourable Sardar Baldev Singh: This was omitted as I said, and
it was hrought to my notice only the day before vesterday and I did not know
my Bill was coming up today. ) i

Mr. Naziruddin Ahmad (West Bengal: Muslim): I submit that in a small
Bill like this, there should have been a considerable amount of care and caution
in bringing it before this House. It has become a habit to introduce Bills
without much consideration and then amend them on the floor of the House
without any notice. Perhaps nothing of a mischievous kind will come oub of
this, but it is a pernicious practice. It puts us to a disadvantage and shows
that members are not taken very seriously.

The Honourable Sardar Baldev Singh: Tf there is any objecton to this
amendment. T am not pressing it. It is only with the agreement of the House
that T want to move this amendment, but I am not pressing it.

Mr. Speaker: I wanted to be clear mveelf ss to what the substance of
the amendment is, and if it is really of a very minor nature and_improves. the
provisions, there is no reason why the House should not sccept it. The only
point is they must know what the amendment actually is.

Shri K. Santhanam: My point of order was not any objection to introducing
a new clause in the Bill but it seeks to amend another clause of the origi_nal
Bill which did not come before the Select Committee. That was my objec-
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Mr. Speaker: I did’ hot understand’ the Honourible Mzmber’s po nt, of
order in that light! I will just lock into it

Pandit Hirday Nath Kunzru {U' .: General): Sir, if the Honourable
Minister of Defence wants to proceed with his amendment only if we do not
object to is, let me tell him that J for my part do object to it. In the first place,
viiatever the character of the amendment, iie has had umple time to place it
before the House earlier. In the second place, I am not much impressed hy the
argument of uniformity which he hus urged. 1t may be right to allow the
relatives of a deceased officer only three months to put forward their claims
bul a jonger period may weil be allowed in the case of the other ranks whose
relatives will be uneducated and wil not be conversant with the Army Rules
and Regulations. No hurm will be done if the periods relating to the disposal
of claims with regard to property for the Commissioned Officers and other ranks
are left as they are in the Bill. I do not see why the period allowed in the case
of the other ranks should be reduced even by a df. On the other hand, I
feel it is desirable to allow a longer time to the relatives of the other ranks to
put forward their claims. 1 hope therefore thut the House wiil not permit
my Honourabl: friend to put forward his umendment and that if it is allowed
to be put forward, it will be rejected.

Mr. Speaker: I find that section 126, which this amendment seeks to
12 Noox  d@Inend, is already the subject matter of an amendment in clause 4
of the present Bill. Any way, as the Honourable Min'ster is not
vressing his amendment, I do not think the question arises for decision as to
whether the amendment is in order or not. If he wishes to press it, I must,
of course, rule that it is in order. As to whether he should press it and the
House should aceept it, it is for the House to consider. The point that was
raised by the Honourab'e Mr. Santhanam was that when we have, an amend-
ing Aet, you cannot as a general principle, touch, by wayv of further amend-
ment, any eepfirms whirh tha Rill itaslf dnes nat paver. T here find that elause
4 seeks to amend section 126 of the Air Force Act which this amendment
touches. Therefore technically speaking, it ecannot be said to be out of order
on the ground that the amending Bill does not touch the original section of
the Act. Of course these are general remarks. There are various other con-
eiderations for deciding on a particular motion. Sometimes a particular section
includes wvarious matters. For example where vou give rule-making power,
that section inecludes so many iterns and so manvy matters, but heeause that
particular seetion is touched. it wil' not be.permissible to move an amendment
with reference to powers which are not dealt with in the particular amending
Bill. T am making only a general proposition. Any way I understand. the
Honourable Minister 4s not pressing his amendment.

The Honourable Sardar Baldev Singh: T bhave alreadv stated that if the
House has ‘serious objection, T do hot press my amendment, hut mv enly
paint in putting forward this amendment was to reduce the periad in the case
of the other ranks also. My Honourable friend Pandit Hirday Nath Kunzru
has pointed out that it is necessary to give o longer period for the ather ranks.
Y think personally that it will be appreciated by the other ranks if the period
i« eut down becaunse 12 months is ton ong o perind. Tt iz from that point of
view that I have put forward this amendment before this House and T still
‘mnintain that if the House has not got aiv serions ohjection, this amendinent
will.be appreciated by the other ranks. hut in case there iz ohjection. s& T bave
elready stated, T would not press my amendment.

H&g‘l Abdus Sattar Haji Ishaq Seth (Madras: Muelim): After sll this is
a Government Bill and it' need not be confined to a non-official dav. He ean
eall a meeting of the Belect Committee and then proceed with the Bill.,
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Mr. Speaker: That is for the House and the Honourable Minister to decide.

" Personally, I do not think a’l that is necessary. He can as well bring forward

L

ano't.her small smending Bill, but it appears from the discussion that the impli-
eafions of sub-clause (5) of section 128 are not quife clear or undersbood.
However, I will not go into the merits of the thing. I will not put ths motion
befoie the House now, as the Honourable Minister is not pressing his amend-
ment.

The question is:

“That clanse 2, stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.
« Mr, Speaker: I will put all the clauscs together. I ‘find they are not
controversial.

The question is: L

“That clansss 3 to 6, stand part of the Bill:™

The motion was adophed.

Clauses 8 to 8 were added Po the Bill.

Clause I wns added to the Bill.

The Title ond the Prounble wore added to the Bill.

The Honourable Sardar Baldev Singh: Sir, ] move:

“'That the Bill, ss amended; be passed "

Mr. Speaker: The question is: y

*‘That the Bill, ps amended, be passed.”

The motion was adopted.

DENTISTS BILI—concld.

Mr. Speaker: The House will now procecd with the further consideration
of the motion by the Honourable Rajkumari Smrit Kaur namely: _

“That the Bill to regulate the profession of dentistry, as roported by the Belect Commitiee,
be taken into eonsideration.™

1 understand discussion on the Bill was over by a closure mot'on yesterday.

The Honourable Rajkumari Amrit Kaur (Minister for Health): Sir, I am
grateful to the House for the favourable reception that they hive given to this
measure. There were three or four points raised during the debate to which I
think 1 ought to reply.

There were some Members who objected to there being two Reg'sters—
Purt A and Part B. In presenting the Bill before the House, I have already
given my reasons for this very essential measure because it is impossible for
us te raise the standards of th's profession it those who are not fully qualified
are allowed to go on one Register. There were others who wanted not to have
Register B at all, for the reason that none of those who had not got the requisite
yualifieations should practise. That also, in my opinion, would be an injustice.
Therefore 1 think that the method that we have adopted in this Bill of having
two Registers—Parts A and B—is the best course thaf we could possibly
have adopted; it does injustice to nobody and it does allow us to proceed with
raising the standards of the profession, regulating it and providing ¥raining
ete. straightaway, and wili also enable us in the future for arrangements for
reciprocal recognition with foreign countries. ’

Therg is also some measure of confusion in regard to Parts I, 1I and IIT of
the Schedule. I would like to furn the attention of the Members to Bection
10 of the Bill in which it is made perfectly clear why the Schedule has been
divided into three sections. It does not for one moment mean that those who
come under Part I only shall be put on to the Register A; the division had to
be made simply because of foreign countries.
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Then one Honourable Mermber objected to the fact that in the Schedula
there are names of many more foreign Deniul Universities and very few of
ludia.  The real fact oi the matter js that we have not got these Colleges
in India, and the recognition that has been given to all these in this Schedule
has been carefully looked into—many of the dentists practising in India today
have actually got qualifications fromn these institutions. Morsover, it will be
within tht powers of the Dental Council, if the present institutions do not
come up to standard in the future, to delete them from the Schedule and to
put in uny others that may corme up to standard—as for example, two of which
have been mentioned by members in their speeches, namely the City Dental
Caliege of Caleutta and the American Dental College in Madras, These two
have not been included in the Schedu'e simply because the Provincial Govern-
ments lave not recognised them and objected to their recognition and it would
not be right to go against the opinion of the P:ovineial Governments in this
mutter. As far as the Kurachi Dental College. is concerned, 1 have made
further enquiries and find that it has been recognised from its ineeption; so
also the Calcutta Dental College. .

1 want {0’ assure Honourable Members that the Health Department will do
all in itse power to provide for schemes for the institution of Dental Colleges
everywhere. It is a very necessary thing and until we do have proper training
fucilities for our students, we will no# be able to have the requisite number of
dentists in our country.

1 dornot thipk that yhere were any more peints that were raised which neett
any answer. [ am glad that the Bill has been favourably received and I hope
that it will be pussed now as amended.

One thing T would like $o agk you, Sir, before we take up the appendments,
and that ig f order to sawe the thme of the House. There are several amend-
wents which refer simply to spelling errors, or just **and’s’’; or other conjupe-’
tous, prepositions or sommas. Those might be referred o the draftsmen so
that the time of the House might not be wasted.

8hri H. V. Eamath (. . and Berur: General ): May I sabmit, Sir, that the
doubt which 1 expressed with regard to Section 2 has not been cleared? That
section as it stands precludes a dentigt...,

Mr. Speakers There is no further opportunity now. WRen clause 2 is put
to the House the Honourable Member may ask that question, '

The question is:

“That the Bill to regulate the profession of dentistry, as reported by the Select Committes,
be iaken into consideration.”

The motion was adopted.

Mr. Speaker: Before we proceed with the clause-by-clause stage, we must
clarify the ground as regards the large number of amendments some of which
are tabled by our friend Mr. Naziruddin Abmad—perhaps the Jargest number,
from the point of view of corrections of mistakes in punctuation and amend.
ments of a verbal character. I find that more than 240 amendments eare
included in all these three lists and even if we are to take ha'f a minute to
dispose of as to whether a particular amendment should or should net be there,
it would mean a lot of time. So I was jusé congidering as to whether the
Chair should exereise its power of selecting amendments. As far as possible,
I do not propose to egercise that power but I shink we can come to some

conclusion by agreement. We will refer to them as and when fhe amendments
are reached. .

Mr. Naslruddin AMinad has got a number of amendnients. Which partieular
one would he like to move? As I stated, so far as punctuation or spelling
mistakes are concerned, it will be a matter which will go lo theedraftemen s o



1294 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [2orH Fep, 1948
[Mr. Speaker|

it ought to go. Even during discussion of the last Bili, 1 said that and 1 d.d
carry out the prommse and send to the draftsmen those amendments for scru-
tiny and ecceprance wherever necessary, because these will be matters which
will be patent on the face of the Bill. And I have informed him aud also the
House that so far as there remain any patent mistakes, the Chair has got the-
authority of correcting those mistukes even when the final copy oi the Bl
comes to him for siguing for assent. The power is something hike,—f 1 may
use an anslogy—thbe power of a judge, who after having signed even a judg-
ment is competent to correct patent mistakes. If the judgnent says two aud
$wo is three, the judge can as well strike it out and say it 18 four. So mistakes
of thut type need not be brought in here by way of amendments. That power
is there and | shall exercise it. With this background in mind, let us exa-
mine all the winendments before the House.

Mr. Naziruddin Ahmad (West Bengal : Musiim): Sir, may [ suggesi thot us
the wmendments bave been for some time belore the House #ud before the
Depurtment, it would save time if we are told which amendinents the Depart-
ments consider to be acceptable. Agreed amendments can then be moved. As
regurds punctuations, as you have already pointed out,. much depends
upou some punctuations. Some punctuations may alter the sense unconsciously.
There are some wmnendments of that type, but in regurd to patent mistakes,
they can be corrected by you. But I beg to submit that in view of the large
number of mistukes that oceasionally oceur in Bills, it is better that the House
shovld have some knowledge of the extent to which mistakes are couunitted.
The ditliculty really is that these inistukes at all come before the members.

Mr. Speaker: That will defeat the very object of the suggestion 1 was
muking, If ali these little things are to come before the House, then of course
it means that the House has to waste its time. To wy mind, it is a definite
waste of time to go into these mistakes, because, us | said last time, 1 am
not quite sure whether the printer will not again repeat those mistakes. 1f
therefore, there is & change in the wording, say, for example, 'und’ to be
substituted for ‘or’, or a chunged word should be added, or something lika
that, in those cases, amendments may be moved but any changes of punctua-
tion or of spelling corrections or conversion of small lettets into capital letters
or capital letters into small ones—a'l these, I do not propose to allow. That
is my reaction and with a view to aehieve the common object of the Honourable
Member and the House, I made the suggestion that such amendment should
be dealt with outside the House. While inside the House, we shall only deal
with substantial amendments. That is the general line. I cannot rule for

each and every wrendment, because each will have to be judged on its own
merits and facts.

Now, as far as the Honourable Member, Mr. Naziruddin Ahmad’s amend-
ments are concerned, he has supplied me with .a list of amendments which
are not of a substantial character and which fall in the eatogory of correction
of patent mistakes.

Mr. Naziruddin Ahmad: I do not move them, Sir.

Mr. Speaker: Then there are amendments with reference to the words
“‘punished”’ and ‘“‘punishable’. .

Mr. Nagiruddin Ahmad: These, Sir, will have to be considered because the
House has changed its mind. :

Mr. Speaker: In that case, we shall do one thing. We shall take up one
amendment, have a debate on that and then that will decide the fate of the
other amendments.
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Then theie are other amendments relating to_punctuation which wre not
of a purely drafting naiure. They need not be taken up.
Mr. Naziruddin Ahmad: But the difficuity there, Bir, is as you bave pointed
out on previous occasions, with regurd to s coma, the eftiect may not be
exactly pupctuation but it may a.ter the scuse.

Mr. Speaker: If there are any punctuation awendments of thut type, we
shall tuke them up und omit the rest.

Shri Ramnarayan Singh (Bihar: General): Maj I just interrupt for a
minute, Bir? The Chair's ruling is perfectiy ull right, that in such swall
wmatters the time of the House must nct be tuken up. But may I ask why
is it thut mistakes either of punctuution or of any kind at ull is allowed to
creep in into the drufi?

Mr. Speaker: As l said, I do not propose to allow uny mistakes. 1f I
could get accuraie work of the type tho Honourable Member means, I am not
going to suy “"No, you shou!d not be aceurate, but in the “sivuaion in which
we are today we find that we are  practically  helpless. fhat is the whole
difficulty,  We wust face reulities. That is the poi. B

i
Mr. Naziroddain Ahmad: Bir, may 1 make a suggestion? The Honourable

Minister should give us an idea of the wmendments which she would be prepared
to accept.  That would suve time.

Mr, Speaker: Has she got such a list? 1f so, and if a copy is given to me,
I shall call upon the Houourable Member to move only those which she 'ig
willing to accept.

Mr. Naziruddin Ahmad: Sir, | move:

“That in part (a) of clause 2 of the Bill, for the inverled commas and the words ‘the
Council’, the inverted commas and the word ‘Council’, he substituted.”

Sir, with regard to this amepdinent 1 have some subiuissious to make. In
-fact, the Honourable Minister proposes to aceept it, biit probably in view of

certain considerations, it wmay be necessary to reconsider the matter and have
a wider amendment,

Sir, the point that I wish to make with regard to this amendment is this.
In the Bill, there are a large number of words with the common word
{Council”’. There is the '‘Medical Council of India" in Clause 3(b); there is the
“*Council of Medical Registration'’ in Clause 21(b); there is again the ‘‘Dental.
Counci! of India” in Clanse 4; then there is the ‘‘Provincial Council’’ in
Clause 21; then there is the “‘Joint Provincial Council’ in Clause 22(a). Thus
we have got so many *‘Councils’”. The Bill makes a reference to the Provincial
Council as the **Provincial Council’’, but with regard to the Dental Couneil
of India, the nomenclature proposed in the Bill is “‘the Council”. I wanted

to make it merely “Council”. “The’’ cannote<be part of the name; it is an
article.

But, 8ir, 1 beg to submit that even the word “*Council” will create confu-
sion. We have so many Councils that there is a gonfusion in certain clauses
where it is said, for instance, that “‘the Provincial will refer a matter,to the
Council”, ie. to the *“All-India Council”. My submission is that this should
be described, as the “Central Couneil”’.

. Mr. Speaker: The point is that the Honourable Minister states that she
is accepting this amendment.

N The Honourable Member wishes her to accept
0. 3.
The Honourable Rajkumari Amrit Kaur: I will not accept No. 5, because,

ir my opinion the Council i§ already ‘given here as meaning the Dental Council
of India and I do not think that the Central Council would be adequate.
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Mr. Naziruddin Ahmad: Let us tuke an example: In sub-clause (2) of clause
16 it is stated:

“Un receipt of the explanation, or where no explanation is submitted within the period
fixkd, then on the expiry of the period, the Provincal Government shall after consulting the
Provincial Co;mcil, forward its recommendations and those of the Provincial Council, if any,
to the Council.”

This is inartistic. If you say ‘Central Council,” 1 think it wil look much
better. Cou'd we suy the 'Provincial Government’ refers to the ‘Government’,
meaning the 'Centra] Government’. Why do we say ‘Ceniral Government’
at all if the word '‘Government’ would suit our purpose. It seems to be
grossly tautological to use words in this way. I think the word ‘Council’
and ‘Provincial Council’ and ‘other councils’ may lesd to inconvenience, if
not to actual confusion.

There lived & couple and there was some noise oufside; the husband wanted
to know what the noise was about. The wife said: "My dear, your children
and my children are quarelling with our children.”” 8q the word 'Council’
is used like that and I therefore beg to submit that the word ‘Central Council’
would be better:

Shri K. Santhanam (Maddas: General): 1 do yo# think the point raised by
the Honpurable Member is relevant, It is only a making of definltion, THhe
Coungil is an All India Couwncil. 1 do not sec why &ee Honouraple Member
wishes to add one hundred words tp this Bill. -

, Mr. Speslgk: He hus made his statement. I do not think there need be
eny long arguments over such points now.

ghri K. Santhanam: Bir, the amendment g¢f thg' Honourable Member if
accepted, would require extensive alteration of the Bill. The ‘Council’ referred
to is the All India Dental Council, and therefore, I think this is not a
proper amendment, Sir.

Mr. Speaker: The"Honourable Member does not know that I am proceeding
on the assumption that such of the amendments as are of a verbal character
which are accepted by she Honourable Minister should be placed before this
House. This amendment 1 am told, is accepted by the Honourable Minister.
What ts the position?

The Honourable Rajkumari Amrit Eaur: 1 consulted the draftsman about it
and he said } could accept this amendment. If there are consequential changes
we will make the necessary alterations.

Pandit Thakur Das Bhargava (East Punjab: General): Sir, this is not a

. question between the Honourable Mover and the Honourable Member who

moves the awendment. The whole thing is before the House and I think thag
this ‘amendment is quite unnecessary and would defeat the verv ohject of the
Mover of the amendment and ] fear if it s accepted, the whole Bill sha#ll have
to be altered. Sub-clause 2 of clause 16 is ubsolutely clesr. The ‘provincial
Council’ as opposed to ‘the counci]’ has got a different meaning and the amend-
ment has not made the mesaning clear. I do not understand how taufology
ecomet in. The definition given here has z0% an exaot meaging.

The Honourable Rajkumari Amrit Kaur: Sir, I withdraw my acceptance of
the amendment as the majorlty opinion seemg to be that the clause should
remain as it is.

Mr. Naziroddin Ahmad: This places me In & very difficult posiffon. I had
given cerfa’n amendm_ents and there wam an agreemnent.
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Mr. Speaker: So far as this particular amendment is concerned, 1 shall put
it to the House.

The question is:

“'I"_hnf. in part (a& of clause 2, of the Bill, for the inverted commas and the‘words ‘the
Council’, the jpverted commas and the word ‘Council’, be substituted.

The motion was negatived.

Shri H. V. Eamath: I am sorry, Sir. I was called by the Defence Minister.

1 apologize to you and to the House for my absence. The point that T mede
out yesterday was that sub-clause (d) of clause 2 seemed defective and T find
from the list of amendments that my Honourable friend, Pandit Thakur Das
Bhargava had given notice of an amendment, which I think has since been
withdrawn, This refers to the tail end of elause 2(d) (iv) which reads: “‘and
the performance of any such operation and the giving of any such treatment,
advice or attendance, as is usually performed or given by dentist”. Sir, it is
not defined what advice and what treatment is given by dentists. I
consider that this tail 'end had better be deleted, because it does not make uny
addition to the meaning of the definition of dentistry. The other point was.
that a dentist can be a ‘dental hygienist’ and a ‘dental mechanic’ but not
vice versa. Hypienists and mechanics cannot be dentists. So if we would
define dentistry, it would be that it includes the following, besides what is in
sub-clauses (b) and (¢). Then it would be clearly defined and not partially
as is sought to be done in clause 2(d). I would therefore request the Honour-
able Minister to tell us what is exactly meant by dentistry and why thesp
words at the tail-end of 2(d) (iv) have been inserted.

Pandit Thakur Das. Bhargava: Sir, I had tabled an amendment in the belief
that these words ‘‘and the performance of any such operation” ete. were
vague, but when these words were explained to me by the Honourable Minister
and a very distinguished authority for whom I have great respect, I came
to the conclusion that my amendment was not justified. If the Honourable
member reads sub-clause (iv) with some attention he will find that the speech
which he made yesterday is answered by these last words which appear here
read with the previous three lines. Besides the things mentioned here there
are many other matters which a practitioner of dentistry has to do. For
instance, he has to give advice as regards the prevention of disease in future.
That will have nothing to do with “‘fitting, inserting,” -ete. Therefore my
humble submission is that the definition, though it would appear vague in the
last three lines, would not be inclusive of all matters which are dealt with by
dentists as such, if these words are not included.

As regards the other objection, the word ‘‘includes’’ in sub-clause (d) shows
that dentistry is not confined to these three or four matters alone swhich wre
mentioned under the definition of dentistry. A practitioner of dentistry would
certainlv be able to act as dental hygienist or dental mechanic. Therefore I
think the words as they are in the definition are quite right.

Mr. Speaker: The question is:

“That clause 2, stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill

Mr. Naziruddin Ahmad: Sir, I move:

“That for part (¢} of clausé 3 of the Bill, the following be substituted :

*(c) not more than four members elected from among themselves, by the heads of demind
colleges in the Provinces of India which grant recognised dental qualificatioss’ ™

I have attempied to recast the language and I understand this if acceptable-
to the Henourable Minister. Sir, I movf, pee
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Mr. Speaker: The question is:
“That for part (c) of clause 3 of the Bill, the following be substituted :

‘(c) not more than four members elected from among themselves, by the heads of dental
colleges in the Provinces of India which grant recognised dental qualifications’.”
The motion was adopted.

Shri K. Santhanam: Sir, I move:

*“That in part (e} of clause 3 of the Bill, for the words 'who is’, the words ‘from persons’,
be substituted.” ’

The Honourable Rajkumari Amrit Kaur: Sir, I accept the amendment.

Mr. Speaker: The question is: )

““That in part,(e) of clause 3 of the Bill, for the words ‘who is’, the words ‘from persons’,
be subetitutes."

The motion was adopted.
8hri-K. Santhanam: Sir, I move:

““That in part (f) of clause 3 of the Bill, before each of the words ‘one’ and ‘two’, the
words ‘at least’, be inserted.’

This is necessary to make it clear that the Governments are not bound to
nominate only one of such persons.

Mr. Speaker: The question is:
‘That in part (f) of clause 3 of the Bill, before each of the words ‘one’ and ‘two’, tne
words ‘at least’, be inserted.”
The notion was adopted.
" Mr. Naziruddin Ahmad: Sir, I move:
“That in part (f) of clause 3 of the Bill, for the word ‘practising’, the words ‘practising
as a dentist’, be substituted.' o
The word "*practising’” in the third line of sub-clavse (f) does not state what
he is supposed to be practising.—law or medicine or dentistry or anything else.

He should obviously be practising as a dentist; the point should be made clear.
Bir, I move.

The Honourable Rajkumari Amrit Kaur: Sir, I submit that in this clause iv
can mean nothing except the practice of dertistry.

Mr. Naziruddin Ahmad: Sir, I do not press the amendment.

Bir, T move:

‘““That in part (f) of clause 3 of-the Bill, the commas occurring after the words ‘practising”
in line three and ‘dentists’ in line four, be omitted.”

The Honourable Rajkumari Amrit EKaur: Sir. I accept the ameudment.

Mr. Speaker: The question is:

‘““That in part (f) of clause 3 of the Bill, the commas occurring after the words ‘practising’
in liné theee and ‘dentists’ in lire four, be omitted.™

The motion was adopted.

-Shri K. Santhanam: Sir, I move:

“That to clause 3 of the Bill, the following proviso be added :

‘Provided that pending the preparation of registers the Provincial Governments may
nominate to the first Council members referred to in parts (a) and (e) and the
Central Government members referred to in part (f) out of percons who are
eligible for registration in the ctive registers and such persons shall hold
office for such period as the Provincial or Central Government may, by notifica-

) tion in the official Gazette specify’.”

_ The object of this amendment is to be enable the Central and Provine'al
Governments to bring into being the Dental Councils without waiting for tha
procedure fpr filiing up the registers. It will take some time to prejare the
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registers as there may be compluints, there may be tribunals of all kinds and
disputes, and it may take six months or one or two years. It is not desirable
that the Act should wait for the preparation of registers before the Councils are
brought into being. My amendment gives powers for this.
The Honourable Rajkumari Amrit Kaur: I accept it.
Mr. Speaker: The question is:
“That to clause 3 of the Bill, the following proviso be added :
‘Provided that pending the preparation of- registera the Provincial Governments may
nominate to the gﬁnl. ouncil members referred to in parts (a) and (e) and the
Central Government members referred to in part (f) out of persons who are
-#  eligible for registration in the respective registers and such persons shall hold
e for such period as the Provincial or Central Giovernment may, by notifica-
tion in the official Gazette specify’.” .
The motion was adopted.
Mr. Speaker: The question is:
“That clause 3, as amended, stand part of the Bill."
The motion was adopted. .

Clause 8, as amended, was added to the Bill.
Mr. Naziruddin Abhmad: Sir, I move:

“That in clause 4 of the Bill, the words and figurs ‘constituted under section 3', be
omitted.””

The passage is: ‘*The Council constituted under section 3 shall be a body
corporate by the name of the Deutal Council of India,......... ., It is a Council

which is constituted under Section 3 and from its very definition this is implied.
The words are unnecessary.

The Honourable Rajkumari Amrit Kaur: I accept it.

Mr. Speaker: The question is:

“That in clause 4 of the Bill, the words and figure ‘constituted under section 3', be
omitted.”"

The motion was adopted.
Mr. Naziruddin Ahmad: Sir, 1 move:

“That in clause 4 of the Bill, for the words ‘acquire and hold property’, the words
‘acquire, hold and transfer property’, be substituted.”’

The power to trausfer property should be given. That bas not been given
in the Bill. I want to make it clear that they can acquire and hold as.well as
trans’er property subject to conditions. But the power to transfer is not given.
It cannot be implied. It may be necessary that some properties moveable and
immoveable may have to be sold or transferred or disposed of in some way.

The Honourable Rajkumari Amrit Kaur: I would beg to point out that even
a8 the clause stands, the Council will be competent to transfer property. Thers-
fore, the amendment is not necessary.

Mr. Naziruddin Ahmad: In that cuse I do not press for it.

Mr. Speaker: The question is:

“That clause 4, as amended, stand part of the Bill.”

The motion was adopted.

Clavse 4, 4s amended, was added to_ghe Bill.

Mr. Speaker: The question is: .

“That clause 5, stand part of the Bill."”

The motion was adopted.

Cluuse 5 was added to the Bill. .
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Mr, Nasirnddin Ahmad: I do not wish to move my amendment but I wish
to point out that sub-clause (3) of clause 6 is very roundabout in expression.
1 had no time to consider its redrafting and that is why I gave notice for its
deletion just to draw attention to it. 1 hope the Honourable Minister will read
it and just satisfy herself that it is rendered in plain English. _

The Honourable Rajkumari Amrit Kaur: I have considered it and it is
necessary to retain the provision contained in sub-clause (3).

Mr, Naziruddin Ahmad: The wording!

The Honourable Rajkumari Amrit Kaur: You mesn “‘longer’? Any change
here would be completely wrong.

Mr, Speaker: He merely wishes to invite the Honourable Minister's attention
to sub-clause (8) of Clause 6.

The Honourable Rajkumari Amrit Kaur: 1t is necessary to retain these provi-
sions in sub-clause (3).

Mr. Speaker: The question is:

““That clause 6, stand part of the Bill."

The motion was adopted.

Clause 6 was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I move:

““That in the second proviso to sub-clause (1) of clause 7 of the Bill, for the words ‘at the
pleasure’ the words ‘during the pl ', be substituted.”
The H

e, be
onourable Rajkumari Amrit Eaur: I accept it.
Mr. Speaker: The question is:

“That in the second proviso to sub-clause (1) of clause 7 of the Bill, for the words ‘at the
pleasure’ the words "during the pleasure’, be substituted.”

The motion was adopted.

Mr, Speaker: The question is:

“That clause 7, as amended, stand part of the Bill."”

The motion was adopted. -

Clause 7, as amended, was added to the Bill.

Shri K. Santhanam: Sir, I move:

“That in part (a) of sub-clause (1) of clause 8 of the Bill, for the words ‘if deemed
expedient’, the words 'if so decided by the Council’, be substituted.”

The Honourable Rajkumari Amrit Kaur: I sccept it.

Mr, Speaker: The question is:

“That in part (a) of sub-clause (1) of clause 8 of the Bill, for the words ‘if deemed
expedient’, the words ‘if so decided by the Council’, be substituted.”

The motion was adopted.

Mr, Naziruddin Ahmad: Sir, I move:

“That in part (a) of sub-clause (1) of clause 8 of the Bill. the comma occurring after the
word ‘Secretary’, be omitted.”

The Honourabls Rajkumari Amrit Kaur: I accept it.
Mr, Speaker: The question is:

“That in part (a) of sub-clause (1} of clause B of the Bill, the comma oceurring after the
word ‘Secretary’, be omitted.”

[,a_-'Phe motion was adopted.
Mr., Naziruddin Ahmad: Sir, I move:

“That' to part (c) of sub-clause (1) of clause 8 of the Bill, the word ‘and’ be added at the
end.”

It is only a drafting amendment.
The Honoarable Rajkumari Amrit Eaur: T accept it.
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Mr. Speaker: The question is: .
d“_That to part (¢} of sub-clause (1) of clause 8 of the Bill. the word ‘and’ be cdded at the
end.”

The motion was adopted.
Mr, Nakiruddin Ahmad: Sir, I beg to move:

“That in part Ld) of sub-clause (1) of clause 8 of the Bill, for the words ‘and members’,
the words ‘and other members', be substituted."

Mr. Speaker: The question is: )

“That in part (d) of sub-clause (1) of clause B of the Bill, for the words ‘and members’,
the words ‘and other members’, be substituted.”

The motion was adopted.

Mr, Speaker: The question is:

“That clause B, as amended, stand part of the Bill."” *

The motion was adopted.

Clause 8, as amended, was added to the Bill.

Clause 9 was added to the Bill.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in The Chair.

————tt._
The Honourable Rajkumari Amrit Kaur: Sir, I beg to move:
“That to sub-clause (1) of clause 10, of the Bill, the following be added at the end :

‘but shall not entitle persons other than British subjects of Indian domicile to regix-
tration unless by the law and practice of the State or country te which such
ns belong, persons of Indian origin holding dental qualifications registrable
in that State or country are permitted to enter and practise the profession of
dentistry in such State or country’.”

Sir, this is merely to stop people, other than Indians, from coming and
taking qualifications here and practising, regardless of the fact whether we

hiave reciprocal recognition with their State or not.

Mr. Speaker: The question is:

“That to sub-clause (1) of clanse 10, of the Bill, the following be added at the end :

‘but shall not entitle persons other than British subjects of Indian domicile to regis-
tration unless by the law and practice of the State or country to which such
persons belong, persons of Indian origin holding dental qualifications registrable
in that State or country are permitted to enter and practise the profession of
dentistry in such State or’ country’."

The motion was adopted.
Shri K, Santhanam: Sir, I move:

“That in sub-clause (2) of clause 10 of the Bill, after the word ‘Government’, the words
‘and the Provincial Council’, be inserted.”

The Honourable Rajkumari Amrit Eaur: T accept the amendment.

Mr. Speaker: The question is:

““That in sub-clanse (2) of clause 10 of the Bill, after the word '‘Government’, the words
‘and the Provincial Council’, be inserted.” -

The motion was adopted.

Mr. Naziruddin Abmad: T move:

“That in sub-clause (5) of clause 10 of the Bill, for the words ‘any Btate’ in line 6, thie
words ‘any such Btate’, be substitated.”™ .

The Honourable Rajkumari Amrit Eaur: T accept the amendiment.
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Mr. Speaker: The question is:

“That in sub-clause (5) of clanse 10 of the Bill, for the words ‘any State’ in line 6, the
words ‘any such Btate’, be substituted.”

The motion was adopted

Mr. Nagziruddin Abmad: I move:
“That in sub-clause (5) of clause 10 of the Bill, the words 'outside India’, be omitted.”
They are implied already. '

The Honourable Rajkumari Amrit Eaur: The amendment is aceeptable.
Mr, Speaker: The question is: )
“*That in sub-clause (5) of clause 10 of the Bill, the words ‘outside India', be omitted.”
The motion was adopted.

Mr. Speaker: The question is:

““That clause 10, as amended, stand part of the Bill.”

The motion was adopted.
Clause 10 as amended, wus added to the Bill.

Shri K. Santhanam: I move:

“That in clause 11 of the Bill, after the word ‘Government' the words ‘and the Provincial
Uouncil’, be in "

The wording “‘or the Provincial Council'” in the printed list is a mistuke.
It ehould be “‘and the Provincial Counecil™.

Mr, Bpeaker: Amendment moved:

“That in clause 11 of the Bill, after the word ‘Government’ the words ‘and the Provincial
Council', be inserted.'

The Honourable Rajkumari Amrit Kaur: I accept that.

Mr. Speaker: The question is:

“That in clause 11 of the Bill, after the word ‘Government’ the words ‘and the Provincial
Council’, be inserted.””

The motion was adopted.

Mr. Speaker: The question is:

“That clause 11, as amended, stand part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added lo the Bill.

Mr, Nagiruddin Abmad: With regard to clause 12 T only desire to draw the
attention of the House to the rather indiscriminate use of the word ‘‘prescribe’”,

1t has been a custom to use it for all possible purposes and the tendency
was pronounced in recent Bills. ‘I simply register my protest against the free
use of this word, but I do not wish to move my amendment.

The Honourable Rajkumari Amrit EKaur: May I bring to the notice of the
Honourable Member that the word has been defined in clause 2(g)?

l:r Naziruddin Ahmad: It has been rather too freely defined. That is my
point.

Mr. Speaker: The question is:

“That clause 12, stand part of the Bill.”

The motion was adopted.

Clause 12 was added to the Bill

Mr, Naziruddin Ahmad: I beg to move:

“That in tlause 13 of the Bill, the word ‘other’, occurring in line 2, ba amitted.”
The Honourable Rajkumari Amrit Kaur: I accept that. '
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Mr, Speaker: The question is:

“That in clause 13 of the Bill, the word ‘other’, occurring in line 2, be omitted.”

The motion was adopted.

Mr. Speaker: The question is: '

“That clabse 13, as amended, stand part of the Bill.”

The motion was adopted.

Clause 13, as amended, was added to the Bill.

Mr Naziruddin Ahmad: I beg to mnove:

“That in clause 14 of the Bill, the words ‘from time to time’ be omitted.”

Under the General Clauses Act, if any power or authority is given to any-
bedy, whoever he might be, he muy exercise power from time to time as
occasion may orse. This is the explanation in the General Clauses Act. We
have a.lready accepted deletion of thése words in the consideration of other
Bills and in order to maintain uniformity I suggest that these words be delet-
ed. They are not necessary.

The Honourable Rajkumari Amwrit EKaur: May I say that ‘from time to
time’ mukes it quite clear that the Council can call for in‘ormation at any
time ?

Mr. Naziruddin Ahmad: I do not deny that. The only reason for my amend-
ment is it is not necessary to use those words by reason of the General Clauses
Act.

The Honourable Rajkumari Amrit Kaur: I am not accepting it.

Mr, Speaker: The question is:

“That clause 14, stand part of the Bill.”

The motion was adopted.

Clause 14 was added to the Bill,

Shri K. Santhanam: I request your permlﬁsion Sir, to move my two
amendments together. I beg to move:

“{I} That in sub clause (1) of clause 15 of the Bill, after the word ‘attend’, the word
, be ingerted'’; and

“(2) That in sub-clanse (2) of clause 15 of the Bill, after the word ‘examination’, where
it occurs for the second time, the word ‘at’, be inserted.”

There was a dispute as to the meuning of the words ‘attending an examina-
tion’ and ‘attending abt un examination’ in the Pharmacy Bill and it was
decided that ‘‘attend ut” does not actually mean attending an exam’nation,
and inspectors are not expected to attend examinations.

The Honourable Rajkumari Amrit Kaur: T accept the amendment,

Mr. Speaker: The question is:

‘(1) That in aub-ehuse (1) of clause 15 of the Bill, after the word ‘aitend’, tbe word
al’, be inserted'’

“(2) That in ﬂuh clanse (2) of clause 15 of the Bill, after the word ‘examination’, where
it occurs for the second time, the word ‘at’, be inserted.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause 15, as amended, stand part of the Bill.*

The motion was adnpted

Clause 15, as amended, was added to the Bill. .

Shri C, Subramaniam (Madras: General): Mr. Speaker, Sir, this clause
relates to the withdrawal of recognition, that is an authority or institution is
already recognized to grant qualifications in dentistry or dental hygiene, and
subsequently if it is found that the institution or authority does not maintain”

-
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|8hri C. Subramsniam]

a certain standard, or if 1t does not satisfy the requirements of the Council,
this clavse empowers the Council to withdraw the recognition, and the proce-
dure is laid down in clause 16. What I want to impress upon the House is this.
Once having been recognized, if subsequently any deficiency or delects are
found in the standard maintained by the institution or authority ay opportunity
should be given to the institution or authority to remedy the defeets so that
it can either raise the standard or if there is any defect pointed out, it can be
rectified. So I want that an opportunity should be given to the institution so
that it may rectify defects if there are any, and if within a specified time
those defects are not remedied to the satis’action of the Council, then alone
recognition should be withdrawn. It is only with that object in view that 1
gave notice of an amendment. But even under the clause as it stands I feel,
. the Council may call upon an institution to remedy defects, and grant time for
that purpose but it is not obligatory upen the Council to do so. So in framing
1he ru'es this may be kept in view, that whenever recognition is to be withdrawn,
an institution or authority should be given an opportunity to rectify those
defects, and if it is not done within a preseribed time, then alone recognition
should be withdrawn. It is only for that purpose T wanted to move miy amend-
ment, hut it eould be done even by the rules or regulations to be framed under
the Act.

The Honourable Rajkumari Amrit Kaur: Sir, T do not think the Honourable
Member need have any fear in regard to that because it is obvious that those
from whom the Council would wish to withdraw recognition will have ampla
time and opportunity to put their house in order.

Mr. Speaker: The question is:

“That clause 16, stand part of the Bill.™

The motion was adopted.

Clause 16 was added to the Bili.

Clauses 17, 18 and 19 were added to the Bill.

Mr. Naziruddin Ahmad: Sir. T beg to move.

“That in sub-clause (1) of clause 20 of the Bill, for the words ‘consistent with this Act’,
the words ‘not inconsistent with the provisions of this Act’, be substituted.”

Sir, the amendment which T seek to introduce is the ordinary way and. T
submit, the universal way of putting it. A thing “‘not be incons'stent with the
provisions of this Act’’ is wider, and a thing which is “‘consistent with the
Act” is not so wide. That is why I wented to move this amendment. The
clause appears like this: :

T The Council may, with the approval of the Central Government, make regulations
consistent. with this Act to carry out the purposes of this Chapter.”

The usual term is “‘not inconsistent with this Act’’. So far as I know this
has been the universal practice—in faet it makes a difference. it is nob a drafting
change only. In fact, with the amendment which T have submitteq, the power
- would be wider: without the amendment and with the clause as it stands,
the power would he restricted. In these circumstances T submit this amend-
ment should be accepted.

Mr. Speaker: Amendment moved:

“That in sub-clause (1) of clause 20 of the Bill. for the words ‘consistent with this Act’,
the words ‘nmot inconsistent with the provisions of this Act’ be substituted.’’

Shri M. Ananthasayanam Ayyangar (Madras: General):  Sir, here we are
giving power to make rules under this Act. There may be many things which
may not be inconsistent, that is they may be irrelevant—direct'y they may not
be in conflict but they may not be appropriate to the subject matter on hand.
Therefore you must not only be not inconsistent but consistent to the provi-
sions of thi§ Act. You may bring in - provisions for the dental surgery of
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What is all this? That may be ‘'mot incomsistent’’,—you must
have something relevant, you are giving power into the hends of the autho-
rity. He must do things relevant to the subject matter of this Bill. There-
fore I do not understand why you should change the word ‘‘consistent” into
a negative aspeet of ‘‘not inconsistent™.

Shri K.* Santhanam: Sir, I think in this point Mr. Naz'ruddin Ahmad is
correct and inspite of the legal kmowledge of Mr. Ananthasayanam Ayyangar,
Mr. Naziruddin Ahmad’s amendment is wider. Sowetimes it may be difficult
to know whether it is exactly consistent or slightly outside the scope of consis-
tency, but so Jong as it is not inconsistent it should be possible to bring them in.

Pandit Lakshmi Kanta Maitra (West Bengal: General): Sir, T think the way
in which Mr. Naziruddin Ahmad has put this amendment is quite in conso-
nance with such provisions in other legislative measures. Tt is the wusual
practice in legislation to put such a thing in the negative—we have got plenty
1 think that the amendment serves the purpose better than the

animals.

of instances.
original draft.

The Honourable Rajkumari Amrit Eaur: Sir, I had not accepted the amend-
ment in the first instance because I thought the change was unnecessary.
Tf the majority opinion in the House is in favour of it I wou'd waive my opposi-
tion and accept the amendment.

Mr. Speaker: I do not think I am expected to express my opinion.
Ordinarily the phraseology used is “‘not inconsistent with'’ and not ‘‘consistent
with’. T do not know why in this particular Act. it has been used like thir.
If nothing more, the better phraseology will be, with due deference to our
friend Mr. Ayvangar, “‘not inconsistent with’. '

Shri M. Ananthasayanam Ayyangar: We have been doing negative things
in the previens Government, let us do something positive now.

Mr. Speaker: The question is:

“That in snh:clause (1) of clause 20 of the Bill, for the words ‘consistent with this Act’.
the words ‘not inconsistent with the provisions of this Act' be substituted.”"

The motion was adopted.

Mr. Speaker: The question is:
. “That clause 20, as amended, stand part of the Rill."”

The motion was adopted,

Clause 20, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: Sir, T beg to morve:

““That after part (d) of clause 21 of the Bill. the word ‘and’ be added.”

The Honourable Rajkumari Amrit Kaur: Sir. I accept it.

Mr. Speaker: The quéstion is:

“That after part (d) of clause 21 of the Bill, the word ‘and’ be added.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause 21, as amended, stand part of the Bill.”

The motion was adopted.

Clause 21., as amended, was added to the Bill.

Mr. Nazifuddin Ahmad: Sir, I beg to move:

“That in part (b) of sub-clause (1) of clanse 22 of the Bill, for the words ‘a Provincial
Council’, the words ‘the Provincial Council’ be  substituted,”

The "Honourablg Bqlmm&n Amrit Eaur: Sir, I would accept this amend-
ment. 'I_‘he_ Provincial Council” is better than ‘“‘a Provine'al Council™’ because
each Provinee can only have one Couneil. *
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Mr. Speaker: The question is:
“That in part (b) of wub-clause 1) of ¢l 22 the Bi ‘4 ingi
Council’, the words )‘the Plvvincial{Councti:l'an;: suboafl.itn:;f'l'n’ for the words ‘s Provincial
The motion was adopted. '

Mr. Speaker: The question is:

“That clause 22, as amended, stand part of the Bill."’
The motion was adopted.

Clause 22, ag amended, was added to the Bill.
Clause 23, was added to the Bill.
Mr. Nasiruddin Ahmad: Sir, T beg to move:

“That in clause 24 of the Bill, the words ‘both movable and immovable’, be omitted.”
The reason why I move this is not that I do not agree that thers should
3 pM. be power with regard to movables and immovables, but if we use

the word ‘‘property’’ movables and immovables are implied. In fact
the words ‘‘movable and immovable” have not been used in & similar context in

other Bills, where power has been taken for disposal of property ete. Tiat
would exclude also incorporial rights. *‘Property’’ is quite enough.

The Honourable Rajlumari Amrit Kaur: I do not know what the Teeling
of the House is, but I was told that the deletion of these words was unneccs.
sary and that similar wording is used in other Acts.

Mr. Speaker: Are not similar words used in this Act itself?

Mr. Nasiruddin Ahmad:
is used in Clause 4.

Mr. Speaker: So let the expression remain there.
amendment to the House.

The question is:

“‘That clause 24, stand part of the Bill.”

The motion was adopted.

Clause 24 was added to the Bill,

Mr. Naziruddin Ahmad: Sir, 1 beg to move:

“That in the proviso to sub-clause (1) of clause 25 of the Bill, for the words ‘at the
pleasure’, the words ‘during the pleasure’ be substituted.” _

The Honourable Rajkumari Amrit Kaur: [ accept that, Sir.

Mr, Speaker: The question is:

“That in the proviso to sub-clause (1} of clause 25 of the Bill, for the words ‘at the
pleasure’, the words ‘during the pleasure’ be substituted.”

The motion was adopted.

Mr, Speaker: The question is: .

“That clause 25, as amended, stand part of the Bill.”

The meotion was adopted.

Clause 25, as amended, was added to the Bill.

Clause 26 wis added to the Bill.

Mr, Naziruddin Ahmad: 8ir, [ beg to move:

“‘That in sub-clause (2) of clause '_Z? of the Bill, for the worde ‘the seat of such member”,
he 'J?h?;dk:? s:;;:hf‘tsl‘;zszs:: dﬁf such member shall thereupon become vacant”
I may, explain, Sir. If we say “‘his seat’’ it means the ‘‘seat of such member’’.
I want to effect some economy of words.

The Honourable Rajkumari Amrit Eaur: I do not think it is necessary,

[26TH Fep. 1948

I shall tell you in a minute, Sir. Yes, Sir. It

I am nob putting the

Bir. .
The present wording is clearer.
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Mr. Naziruddin Ahmad: Then 1 do not press. 1 have unother amend-
ment, which is going to be accepted. Sir, I beg to move:
“That for sub-clause (3) of clause 27 of the Bill, the following be substituted :
‘(3) An elgcted or nominated member shall be deemed to have vacated his seat—
(a) if he is absent without excuse, sufficient in the opinion of the Provincial Council,
from three consecutive ordinary meetings of the Provincial Counail, or
(b} in the case of a member whose name is required to be included in any Provincial
register, if his name is removed from the register, or ~

(¢) where he has been elected under clause (d) of section 21 or under clause (d) of
_section 23, if he ceases to be a member of the Medical Council or the Councl of
Medical Registration of the Province as the case may be'.”

The Honourable Rajkumari Amrit Kaur: 1 accept this amendment, Sir.
Mr. Speaker: The question is:
“That for sub-clause (3) of clause 27 of the Bill, the following be substituted .
‘(3) An elected or nominated member shall be deemed to have vacated his seat—
(a) if he is absent without excuee, sufficient in the opinion of the Provincial Counal,
from three consecutive ordinary meetings of the Provincial Council, or
{b) in the case of a member whose name is required to be included in any Provincial
register, if his mame is removed from the register, or

{¢) where he has been elected under clause (d) of ®ection 21 or under clause (d) of
section 23, if he ceases to be a member of the Medical Council or the Council of
Medical Regisiration of the Provinre as the case may be'.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause 27, as amended, stand part of the Bill.”

The motion was adopted.

Clause 27, as amended, was added to the Bill.

Shri K. Santhanam: Sir, I beg to move:

“That in part (a) of sub-clause (1) of clause 28 of the Bill, for the words ‘if deemel}
expedient’, the words ‘if so decid‘zd by the Provincial Council’ be substituted.'”

Mr. Speaker: The question is:

“That in part (a) of sub-clause (1] of clause 28 of the Bill, for the words ‘if deemed
expedient’, the words ‘if so decided by the Provincial Council’ be substituted.”

The motion was adopted.

The Honourable Rajkumari Amrit Eaur:: Might I just say one thing, Sir?

Now that 124 is adopted, if (a) is recast as follows, that would meet
amendment No. 125 also:

“appoint a Registrar who shall act as its Secretary, and if so directed
by the Provincial Council, also as its Treasurer.”

Mr. Naziruddin Ahmad: That is my amendment No. 125. This recasting

will satisfy me, Sir.

Mr. Speaker: Both are practically the same?
The Honourable Rajkumari Amrit Kaur: Yes, Sir.

Mr, Speaker: The point strikes me as a procedural point. I think in view of
form of the amendment will have to be & little different. I think in view of
the fact that Item 124 is already accepted by the House, we shall have to ke
an amendment of the subsequent portions only, i.e., instead of the words
“treasurer of the Provineial Council”’ substitute the words ‘‘also as its
treasurer”’.

The difficulty which I was experiencing was that amendnfent No. 124,
having been carried by the House, I could not change it. So that amendment



1308 DONSTITURNT ASSEMBLY OF INDIA (LEGISLATIVE)  [26TH FEB, 1948
[Mr. Bpeaker] '

gtands £s it is, and the subsequent amendment deals with further points

‘which are not covered by the first amendment, so that when the subsequent

amendment as changed by me is accepted by the House, the clause will read

as follows:

“28. (a) appoint a Registrar who shall act as its Becretary, and if so decided by the
Provincial Council, also as its Treasurer. ®

‘The Honourable Minister will see that the phraseology “‘if so decided by
the Provincia] Council’” has salready been accepted by the House in the pre-
wious amendment,

" Mr. Naziruddin Ahmad: Sir, I beg to move:

“That in part (a) of sub-clause (1) of clause 28 of the Bill, for the words ‘Treasnrer, of tha
Provincial Council’, the words ‘also ss its treasurer’ be substituted.”

Mr. Speaker: The question is:

““That in part (a) of sub-clause (1) of clause 28 of the Bill, for the words “Treasurer, of the
Provincial Council’, the words ‘also as its treasurer’ be substituted.’

The motion was adopted.
Mr. Naziruddin Ahmad: Sir, I beg to move:

“T'hat in parts (c¢) and (d) of sub-clause (1) of clause 28 of the Bill, for the word
“Secretary’, the word ‘Registrar be substituted.”

Mr. Speaker: The question is:

“That in parts (¢) and (d) of sub-clause (1) of elause 28 of the Bill, for the word
‘Secretary’, the word ‘Registrar’ be substituted.” '

The motion was adopted.
Mr. Naziruddin Ahmad: Sir, I beg to move .that in part (e) of sub-clause
" The Honoursble Rajkumari Amrit Kaur: May T point out that there must

‘be a printing mistake here. Tt should really rend: ‘‘fix the rate of allowances
payuble to members” instead of ‘‘rates and allowances™. It is just a printing
-error.,

Mr. Naziruddin Ahmad: If it is a printing mistake it is within your
jurisdietion,

Mr. Speaker: It is not in my jurisdiction in that way.

The Honourable Rajkumari Amrit Kaur: It soundbe ‘‘fix the rate of
-allowances payable to members’’.

Mr. Naziruddin Ahmad: Sir, T beg to move:

*That in part e) of sub:clausa (1) of clause 28 of the Bill, for the words ‘fix the rates and
allowances’, the words ‘fix the rate of allowances’ be substituted.’’

Speaker: The question is:

“That in part (e) of sub-clause (1) of clause 28 of the Bill, for the words ‘fix the rates and
allowances’, the words ‘fix the rate of allowances' be substituted.”

The motion was adopted.
Mr. Naziruddin Ahmad: Sir, T beg to move:

“That in sub-clanse (2) of clause 2B of the Bill, the words ‘who shall hold oﬂ'ice during the
pleasure of the Provincial Government’ be omitted.™

These words are not necessary in view of the General Clauses Act.

The Honourable Rajkumari Amrit Kaur: I cannot accept this amendment.

Mr. Naziruddin Ahmad: Under the General Clauses Act many words
which whould be written out have been held by virtue of the said Act to the
-deemed to have been incorporated in the text. This is a drafting device. They
are unnecessary in view of the General Clauses Act. In faet if there is any
power of apoointment the power of dismissal and suspension is implied and
therefore that is not necessary.



DENTISTS BILL 1368

Bection 16 of the General Clauses Act upon which I rely reads thus. _

““Where by any Central Act or Regulation a power to make any appointment is conferred:
then, unless a different intention ap , the authority having for the time being the power
to make the appointment shall also have the power to suspend or dismiss a person inted
by itself or by any other authority in exercise of that power."”

The poweY of removal is given along with the power of appointinent. In
this view of the matter these words are not necessary.

The Honourable Rajkumari Amrit Eaur: Sir, I think the deletion of the
words is unnecessary.

Mr, Naziruddin Ahmad: 8ir, I do not press the amendment,

Mr. Speaker: - The question is:

‘““That clause 28, ae amended, stand part of the Bill.”

The motion was adopted.

Clause 28, as amended, was added to the Bill.

Clause 29 was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I move:

“That in sub-clause (1) of clause 30 of the Bill, the words ‘from time to time' be omitted,””

Section 14 of the General Clauses Act says:

“Where by any Central Act or Regulation made after the commencement of this Act any
power is conferred then, unless a different intention appears, that power may be exercised
from time to time as occasion requires.'

This section has been cited before in connection with other Bills sand the-
point was accepted. Although we have retained these words here in certain
places it is not necessary that they should be retained here for the sake of
consistency. 1 think the General Clauses Act should be respected and I find
that the framers of our draft’ Constitution have also accepted it. Bo in view
of the recognition of the efficacy and importance of this Act I think we may.
delete these words as beiw unnecessary. Sir, I move.

Mr. Speaker: If in the same measure, the same words have been retained
in some places and they are not used in other places, there is likelihood of
confusion and enough material for lawyers to argue. So I need not put it to
the House.

The question is: ¢

“‘That clause 30, stand part of the Bill.”

The motion was adopted.

Clause 80 was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I move.

“That in sub-clause (4) (d) of clause 31 of the Bill, after the words ‘professional address’,.
and the semicolon, the word ‘and’ be inserted.’"

Mr. Speaker: The question is:

“That in sub-clause (4) (d) of clause 31 of the Bill, after the words ‘professional address’.
and the semicolon, the word ‘and’ be inserted.” . :

The motion was adopted.

Mr. Speaker: The question is:

“That clanse 31 as amended, stand part of the Bill."”

The motion was adopted.

Clause 81, as amended, was added to the Bill.

Clause 32 was added to the Bill.

Shri Ehurshed Lal (U.P.: General): Sir, T move,

““That the wi i ince ia' ing i H
sub-clause (2, o?“gm]; gyo?r:h‘;mﬁeuﬁib{zn:;iiw?ymg ™ part (b) ?{ sub-clanse (1) and in

The object of the amendment is that at present we have got a large number
of people who have come here from West Punjab and other portions of Pakis-
tan, among whom there are some who have been ractising dentistry. 'And it
we have those words ““in any province of India” tl]:ey will be excluded becsuse

PE
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they have not practised for five years in any province of India as it exists today.
The intention therefore is that refugee dentists should be allowed to practise sna
be put on the register. Sir, I move.

The Homourable Rajkumari Amrit Eaur: Sir, I accept the amendment.

Mr. Speaker: The question is:

*‘That the words ‘in any Province of India’, occurring in part (b) of sub-clause (1) and in
sub-clause (2), of clause 33 of the Bill, be omitted.”

The motion was adopted. -

The Honourable Rajkumari Amrit Kaur: Sir, I beg to move:

“‘That for the first Proviso to sub-clause (1) of clause 33 of the Bill, the following be
substituted :

‘Provided that no person other than a British subject of Indian domicile shall be entitled
to registration by virtue of a qualification :

(a) specified in Part I of the Schedule unless by the law and practice of the State or
Country to which such person belongs persons of Indian origin holding dental
qualifications mgistrable in that State or Country are permitted to enter and
practise the profession of dentistry in such State or Country, or

(b) specified in Part II of the Schedule unless the Council bas, in pursuance of a
scheme of reciprocity, declured that qualification to be a recogmzed dental guali-

fication’.

Mr. Speaker: Amendment moved:

“That for the first Provisn to sub-clause !1) of clauge 33 of the Eill, the following be
substituted : )

‘Provided that no person other than s British subject of Indian domicile shall bz entitled
to registration by wvirtue of a qualification :

(a) specified in Part I of the Schedule unless Ly the law and practice of the State or
Country to which such person belongs persons of Indian origin holding dental
qualifications registrable in that State or Country are permitted to enter and
practise the profession of dentistry in such State or Country, or

{b) specified in Part II of the Schedule unless the Council has, in pursuance of a scheme
of reciprocity, declared that qualification to be a recognized dental quali-
fication”.” [ J

Mr, Naziruddin Ahmad: 8Sir, with regard to this amendment I have a
suggestion to make, if you will permit me to do so. There are three provisos
" to this sub-clause. While at the end of the first proviso you find a full-stop, at
the end of the second proviso there is a colon. I suggest that there should be
a colon after the first proviso, because,the sentence runs on. However, as this

& a matber of punctuation, I leave it to you.

Mr. Speaker: The question is:

“That for the first Proviso to sub-clause (1) of clause 33 of the Bill, the following be .
pubstituted : . .

‘Provided that no person other than a British subject of Indian domicile shall Le entitled
to registration by virtue of a qualification :

(a) specified in Part I of the Schedule unless by the law and practice of the State or
Country to which such person belongs persons of Indian crigin holding dental
qualifications registrable in that State or Country are permitted to emter and
practise the profession of dentistry in such State or Country, or

(b) specified in Part II of the Schedule unless the Council has, in purauance of a
scheme of reciprocity, declared that qualification to be a recognized dental quali
fication'."”" :

The motion was adopted.

shri K. Santhanam: Sir, I beg to move:

“That in the third Proviso to sub-clause (1} of clause 33 of the Bill, the following be
added at the end:

*if he had been registered on or before 3lst December 1847"."

Sir,"as a result of this amendment persons who are registered under the
Bengal Dentists Act have to pay fees to the Dental Counecjl for registration, if
thev are registered after ‘the 81st December 1947. T1f the amendment were not
there such poople will not contribute at all to the Dental Couneil.



DENTISTS BILL 1311

The Honourable Rajkumari Amrit Eaur: Sir, 1 accept the amendment.
Mr, Speaker: The question is:

“That in the third Proviso to sul-clause (1) of clause 33 of the Bill, ihe following be
added at the end :

‘if he had been registered on or before 31st December 1847"."
The motfon was adopted. -

Mr. Naziruddin Ahmad: Sir, I beg to move:
“That in sub-clause (2) of clause 33 of the Bill, the words ‘or more than five’ be omitted.”

8ir, the words ‘‘for a period of five years'' is already provided in line two.
1 shall read that sentence. ‘‘A person domiciled in & Province of India shall ba

entitled on payment of the prescribed fee to temporary registration as a dentist
for a period of five years, "

The Honourable Rajkumari Amrit Kaur: I am not accepting this amend-
ment. You will see that in the amendment immediately following I am agree-
ing to the substitution of the words ‘‘or more than five years before’’ by the
words ‘‘years during the five years prior to''.

Mr. Naziruddin Ahmad: Then I am not pressing my amendment.
shri K, Santhanam: Sir, 1 beg to move:

“That in sub-clause (2) of clause 33 of the Bill, for the words ‘or more than five years
before’, the words ‘years during the five years prior to' be substituted.”

The idea of my amendment is, to make it obligatory that those people who

are asking for temporary registration should have worked for not only two years,
but also two years within the previous five years.

It is not enough if they
had practised two years a generation before the date of registration. They would
have forgotten all knowledge of dentistry.

Mr, Speaker: The question is:

“That_in sub-clause (2) of clause 33 of the Bill. for the words ‘or more than five years
before’, the words ‘years during the five vears prior to’ be substituted.”

The motion was adopted.
Mr, Speaker: The question is:

““That clanse 33, as amended, stand part of the Bill."
The motion was adopted.

Clause 83, as amended, was added to the Bill
= Shri Ehurgshed Lal: Sir, I beg to move:

““That in part (ii) of clause 34 of the Bill, the words ‘in any Province of India’, be
omitted."” T

Bir, this is a consequential amendment.

Mr, Speaker: The question is:
“That in part (ii) of o ; . . .
omltint part (ii) o ause 34 of the Bill, the words 1.r: any Province gf India*, be

The motion was adopted.
The Honourable Rajkumari Amrit Kaur: Sir, I begz to move:

‘“That for the first Proviso to clause 34 of the Bill, the following be substituted :

‘Provided that no person other than a British subject of Indian domicile shall be entitled
$o registrationsby virtue of a qualification :

{a) specified in Part T of the Schedule unless Ly the law and practice of the, State or
Country to which such person belongs persons of Indian origin holding dental
qualifications registrable in that State or Country are permitted to enter and
practise the profession of dentistry in such State or Country, or

{b) specified in Part IT of the Schedule unless the Council has, in gursuance of a
a’c;l:tl:ne of reciprocity. declared that qualification to be a_ recognized dental quali-

ion’."” '
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Mr. Speaker: The question is:

“That for the first Proviso to clause 34 of the Bill, the following be substituted :

‘Provided that no person other than a British subject of Indian domicile shall be entitled
to registration by virtue of a qualification :

(a) specified in Part 1 of the Schedule unless by the law and practice of the State or
Country to which such person belongs persons of Indian origin lolding dental
qualifications re, istrable in that State or Country are permitted to enfter and
practise the profession of dentistry in such State or Country, or

(b) epecified in Part II of the Schedule unless the Council has, in pursuance of &
;ch?pe of reciprocity, declared that qualification to be a recognized dental quali-
cation’."”
The motion was adopted.

Mr, Speaker: The question is:
“That clause 34, as amended, stand part of the Bill,”

The motion was adopted.
Clause 34, as amended, was added to the Bill.

Shri K. Santhanam: Sir, I move:
“That to sub-clanse (2) of clause 35 of the Bill, for the existing proviso the following
proviso be substituted :

‘Provided that no person, whose name bas under the provisions of this Act been
removed from the register of any Province, shall be entitled o have his name
entered on the register except with the approval of the Provincial Council from
whose register his name was removed’.”

This is necessary so that one person debarred in one province may not go
to another province and be registered there.

Mr, Speaker: The question is:

“That to sub-clause (2) of clause 35 gf the Bill, for the existing proviso the following
proviso be substituted : -

‘Provided that no person, whose name has under the provisions of this Act been
removed from the register of any Province, shall be entitled to have his name
entered on the register except with the approval of the Provincial Council from
whose register his name was removed'.”

The motion was adopted.

Mr. Speaker: The question is:

““That clause 35, as amended, stand part ef the Bill.”
The motion was adopted.

Clause 35, as amended, was added to the Bill.
Clauses 36, 37 and 38 were added to the Bill.

Shri K. Santhanam: Sir, I move:

“That in the Proviso to sub-clause (2) of clause 39 of the Bill, for all the words occarring
after the words ‘on payment’ to the end, the words ‘in such manner as may be prescribed’ be

substituted.” .

The Honourable Rajkumari Amrit Kaur: I accept the amendment.

Mr. SBpeaker: The question is:

“That in the Proviso to sub-clause (2) of clause 39 of the Bill, for all the words occurring
after the words ‘on payment' to the end, the words ‘in such manner as may be prescribed’ be
substituted.”

The motion was adopted.

Shri K. Santhanam: Sir, I move:

"That sub-clauge (4) of clavse 39 of the Bill, be omitted.”
This is consequential to my other amendment, which has already been accept-

‘The Homourable Bajkumari Amrit Kaur: 1 accept it.
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Mr, Speaker: The question is:
*“That sub-clanse (4) of clause 39 of the Bill, be omifted.”
The motion was adopted.-
Mr. Speaker: The question is:
A*That clanse 30, as amended, stand part of tha Bill"™
The motion was adopted. _
Clause 89, as amended, was added to the Bill,
Clause 40 was added to the Bill,
Mr, Naziruddin Ahmad: Sir, I move:

“That in part (il) of sub-clauss (1) of clanse 41 of the Bill, for the word ‘offence’, the
words ‘offence involving moral turpitude’, be substituted.”

We are going to penalise certain registered persons for their being convieted
of any offence. The word ‘offence’ means enything which is made punishable
by law. There may be many offences, e.g., a case of simple assault which
does not involve any moral turpitude. In prineiple it is good to penalise a man
by removing him from a registered list if he is guilty of any offence involving
moral turpitude. Even in the case of Government officers, any and every con-
vietion does not require removal from service. The question of involving moral
turpitude is essential. It will save many innocent persons of having been con-
vieted for merely technical offences such as electrical offences motoring offences
not involving ‘moral turpitude.

Mr. Speaker: Amendment moved:

#That in part (ii) of sub-clanse (1) of clanse 41 of the Bill, for the word ‘offence’, the
words ‘offence involving moral turpitude’, be substitated.”

The Honourable Rajkumari Amrit Kaur: T cannot accept this amendment.
As the clause stands the offence will have to be one which in the opinion of the
Provincial Council renders the person unfit to be kept on the register, and this
is adequate.

Mr. Naziruddin Ahmad: We have inserted these words in other cases too.

Mr. Speaker: But there can be incompetency without moral turpitude ?

The Honourable Rajkumari Amrit Eaur: There might for example, be pro-
fessional miseonduct.

Mr. Speaker: The question is:

“TFhat in part (i) of syb-clause (1) of clause 41 of the Bill, for the word ‘offence’, the
words ‘offence involving moral turpitude’, be substituted.'

The motion was negatived. .
Shri Brajeshwar Pragshad (Bihar: General): BSir, I move:

“That in sub-clause (2) of clause 41 of the Bill, for the word ‘the’, occurring before the
' word ‘person’, the word ‘any’ be substituted.'’

Mr. Speaker: The question is:

“That in sub-clause (2) of clause 41 of the Bill, for the word ‘the’, occurring before the
word ‘person’, the word ‘any’ be substituted.'’

The motion was adopted.

Mr. Speaker: The question is:

“That clause 41, as amended, stand part of the Bill."

The motion wWas adopted.

Clause 41, as amended, was added to the Bill. *
Clauses 42 to 45 were added to the Bill.

Mr, Naziruddin Ahmad;: Sir, I move:

“That in sub-clause (3) of clause 46 of the Bill, f e e
‘gimilar institutions’ be aubstituted.” ! or the word ‘institution”, the words
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pMr. Naziruddin Abhmad]

The text of the Bill is to this effect: ‘‘In any dispensary, hospital or other
institution.......coies "' The questior is whether y‘cthel:'sn ins:i%.ution? includes all
other institutions—even institutions not similar to dispensaries and hospitals.
1 want to make it come into line with the context by saying ‘‘similar institu.
tions"'—institutions similar to dispensaries, hospitals and other things. It can
be argued that the words are to be understood as being similar to these insti-
tutions on the Erinciple of ejuadem generis but its spplication is doubiful. I
is better to make it absolutely clear I think the word ‘‘similar” would remove
all doubts and arguments,

The Ionauu.bla Rajkumari Amrit Kaur: I do not think the amendmén’ii is
necessary. I think it is quite clear what ‘‘other institutions'' in the Province
mean, They can only be institutions where dentistry is being practised.

Mr. Speaker: The question is:
. “That in sub-clause (3) of clause 46 of the Bill, for the word ‘institution’, the words
similar institutions’ be substituted.”

The motion was negatived.
— The Honourable Rajkumari Amrit Kaur: Sir, I beg to move:

*“That after sub-clause (4) of clause 46 of the Bill, the following new sub-clause be added :

'(6) Any person who is a registered dentist, registered dental hygienist, or registered
dental mechanic in a Province may practise as such in any other Province'."

It is quite obvious why this clause is added.

Mr. Speaker: The question is:

*‘That after sub-clause (4) of clause 46 of the Bill, the following new sub-clause be added :

‘(6) Any person who im & registéred dentist, registered dental hygienist, or registered
dental mechanic in a Province may practise as such in aiiy other Province'.”

The motion was adopted.

Shri K. Santhanam: Sir, I want to say a word about this clause. I have
tabled an amendment to give the right to a dentist registered in Part A to give
a death certificate, “in case of death occurfing during his pro-
fessional service. The definifion of dentistry includes the giving of
anaesthetic in connection with any operation or treatment. In that case, the
dentist must be held responsible for all the consequences of such an operation
and if death oceurs, then it is but right that he should be allowed to give a death
certificate. At the same time the authorities should keep a watch over any
death that occurs at the hands of the dentist. It is said that he i not a com-
petent medical practitioner and it is better that he called another medical prae-
titioner to give a death certificate. This will mean that he will escape from the
responsibilitv and somebody else will be responsible T think that the All India
Dentnl Conferencs should as early as possible consider whether this right
should be given to him or not so that the necessary amendment may be insert-

Mr. R. K. Sidhva (C. P. and Berar: General): Sir, I also rise to support
my Honourable friend Mr. Santhanam. TUnder the law the dentist will be
recognised as an expert on the diseases in teeth. It is only fair that while
adminiétering anssthetics if death occurs, he iz the only competent person te
certify that death has occurred on sccount of chloroform being given. A
medical man who has no knowledge or experience of dentistry will be asked
4n come and certify in the event of death. The man will be taken to a hos-
pital ard asked how the death occurred. In other countries where a similar
act exists the dentist is allowed to give a certificate of this nature. I hope
the Dental Council when it comes into existence will consider this miatter.



DENTISTS BILL 1315

I do not understand why the Honourable Minister has not accepted Mr. San-
thanam's amendment, which has not been moved. There is likely to be
difference of opinion between the medical officer and the dentist. A medical
officer who has no experience in dentistry may give au opinion which may be
adverse to the op'nion of one who knows what he is talking about. Thercfore |
support the arguments advanced by my Honourable friend Mr. Sauthanam.

The Honourable Rajkumari Amrit Kaur: I would like to assure Houous-
able Meinbers that the question will be looked into. I could not yossibly
accept. the amendment just now because it is a matter on which we should
consult the provincial governments. The matter can always come up before
the Dental Council and can be brought in as an amendment later if neces-
sary.

Mr. Bpeaker: The question is:

“That clause 46, as amended, stand part of the Bill.”

The motion was adopted.

Clause 46, as amended was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I move:

“That in clause 47 of the Bill, for the words ‘on a register’, the words ‘in'a register’, be
substituted.””

The Honourable Rajkumarj Amrit Kaur: Sir, T accept the amendment.
Mr, Speaker: The question is:

‘‘That in clause 47 of the Bill, for the words ‘on s register’, the words ‘in a register’, be-
substituted.”

" The motion was adopted,
The Honourable Rajkumari Amrit Kaur: Sir, I beg to move:

“That in clause 47 of the Bill, the words ‘of the Province’ occurring in line 2, and the
Proviso to the clause be omitted.”’ : ’

Mr. Speaker: The question is:

“That in clause 47 of the Bill, the words ‘of the Provinee' occurring in line 2, and the
Proviso to the clause be omitted.” ..

The motion was adopted.
Pandit Thakur Das Bhargava: Bir, I beg to move:

“That in clause 47 of the Bill, for the word ‘pretends’, the word ‘represents’ be
substituted.’’

Mr. Speaker: Amendment moved:

“That in clause 47 of the Bill, for the word ‘pretends’, the word ‘represents’ be
substitated."”

The Honourable Rajkumari Amrit Kaur: Sir, I accept the amendment.

Mr, Naziruddin Ahmad: 8ir, I have another amendment with regard to the
text of this clause. I have suggested the word ‘‘declares’” in place of the word
"'pretends’’. It is for the House to consider whether the word ‘‘declares’” or
“‘represents’’ would be more appropriate.

The Honourable Rafkumari Amrit Kaur: Sir, we have accepted the wond
"‘represents” in place of the word ‘‘pretends”. Bo this amendment is super-
fluous, .

Mr, Speaker: Both the amendments aim at the same thing. Since , the
Honourable Minister prefers the word ‘‘represents’” [ shall put that amend-
ment to the House.

The question is:

“That in clausé 47 of the Bill, for the word ‘pretends’, the word ‘rep':-epeuu' be
substituted.”

The motion was adopted.
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Mr, Nasiruddin Ahmad: Sir, I move:,

“That in clause 47 of the Bill, for the word ‘punishable’, the word ‘punished’, be
substituted.”

The idea is that if a man is found guilty, he shall be punished, If we say
that he shall be punishable it means that he is liable to be punished, which
implies in reason and logic that he may or may not be punished. I know
that there is discretion on the evidence to find a man guilty or not guilty. But
baving found a man guilty, the question of punishment comes in automatically,
ws a matter of course. There is & choice of punishment and the amount ot
punishment bug that is & different matter. 1 was told on a previous occasion
+hat there 18 a section in the Criminal Procedure Code which provides that if o
convicted man is & first offender, his punishment or rather its execuvion may
be suspeuded. That does not affect the question whether he shall be punished or
may be punished. In fact that is an exception to the Penal Code. Butl tha fact
dpM. that it is an exception does not affect the gemeral drafismanship

b relating to this clause. In addition to that 1 may say thaet in the
last Bill we have used the word ‘punished’. I think the Ilouse unconsciously
adopied the right word. In the original clause of that Bill the word was
“'punished’’, 'Ihere was an amendment moved by the Honourable Minister
bunself and the word ‘punished’ also appeared there. My Honourable friend
MKeozi Byed Karimuddin also unconsciously put the word ‘punished’ in his
anendment. Bir, 1 think the word is so proper and fitting that it uncongciously,
entered competent minds thrice in connection with the same clause. I submit
that on principle 'punished’ should be the word. Having accepted it in tle last
Bill there is no reason why we should depart from it,

Mr. Speaker: Amendment moved:

“That in clause 47 of the Bill, for the word ‘puunishable’, the word ‘punished’, be
substituted.”

Pand.it.!l'haku.rdu Bhargava: My Honoursble friend has referred to the
substitute of the word ‘punished’ for ‘punishable’ and he has referred.to the
Indian Penal Code. May I submit for his consideration that in many of the
sections of the Indian Penal Code the wording is ‘‘punishable with” as in
"Chapter 1II. According to my friend the man should be liable to punishmeni
if the word punishable is used. If he is guilty he is certainly liable fo punish-
ment, Whast does my Honourable friend want to imply by the word ‘punishes
when warning alone can be given? In my humble opinion fthe more acceptable
wording should be ‘“shall be punishable with". It is used in many other Acta.
But here my Honourable friend says that certain friends unconsciously puy the
word, ete. If it was an unconscious thing he cannot surely rely upon it. Ha
should rely on the conscious thing. The framers of the Indian Penal Code also
used the words ‘'punishable with”" and this word is used in many, other acts
and thus this is the right wording.

Mr, Nazituddin Ahmad: It is there always ~punished’’,

Bhri L. Erishnaswami Bharathi (Madras: General): I am afraid my friend
Pandit Thakur Das Bhargava is wrong. The word used in the Penal Code is
only ‘‘punished’’. I have got the Indien Pena] Code in my hand.

Mr. Speaker: Order, order. It is not of much importance now. I have
been heariag argumenis over this word “‘punished’” and ‘‘punishable’l I really
do uot understand what the substential difference between the two expressions
is. 'I'he section defines an offence and also states what the punishment should
be. If s magistrate or other person who tries an offence comes to the conclusion
that the.person is guilty, he knows that it is his duty to punish him whether the
word *‘purnishable’” or ‘‘punished”” is there. It reelly makes uo difference and
i do not think the point is of such an importause that we need take more {ime
Q it. '
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1 may just mention oE this stage—] wanted to mention if after having
finished clause 47—that if we are able to finish thig Bill today, which it scems
we ghall be doing within ten or fifteen minutes’ time at the rate at which we
Lave been proceeding, there will be no business for tomorrow. As soon as this
Bill is ftished the Hofise will adjourn and meet again at 5 p.m. on Saturday,
the 28th.

Mr. Naziruddin Ahmad: I want my Honourable friend Pandit Thekur Das
Bhargava to see the Penal Code.

Mr. Speaker: That may be done outside the House.

LAt this stage Mr. Speaker vacated the Chair, which was then vcoupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmen) ].

Mr, Naziruddin Ahmad: §'r, I find myself in a rather awkward position.
You now occupy a very exalted position as Chairman. But only a minute pefore
you had expressed an opinion contrary to the opinion which I had canvassed in
the House.

Shri 0. Subramaniam: I thought the discussion was over on that point,

Mr. Chairman: May I ask the Honoursble Member if he wishes to pursue
the matter further?

Mr. Nagiruddin Ahmad: Yes, Sir,

Mr, Chairman: The question is:

'That in clause 47 of the Bill, for the word ‘punishable’, the word ‘punished’, be
substituted.”

The motion was nogatived.

Mr, Naziruddin Ahmad: I move:

“That in clause 47 of the Bill, for the words ‘extending to', tne words ‘which may
extend to' be substituted.”

Mr. Chairman: The question is:

. "“That in clause 47 of the Bill, for the words ‘extendi to'; the words ‘whis
extend to' be substituted.” ’ ding ¢ ‘which may

The motion was adopted. .
Mr, Naziruddin Ahmad: I move:

“That in clause 47 of the Bill, for the words ‘not exceeding’, th ‘which
extend to' be substituted. ’ € the words ‘which may

The Honourable Rajkumari Amri I § i
I think this change is uli“uacassary ¢ JEAUT: T have to oppose this amendment.
Mr. Naziruddin Ahmad: Then I am not pressing it,
Mr. Ohairman: The question is:
“‘That clause 47, ss amended, stand part of the Bill."”
The motion was adopted, -
Clause 47, as amended, was added to the Bill.
Mr, Nasiruddin Ahmad; I move:

“‘That in elause 48 of the Bi K g i
10’ be substitated > of the Bill, for the words ‘extending to', the words 'which may extend

Mr. Chairman: The question is:

““T'liat in clanse 48 of the Bill, for the words ‘extending to’, the words ‘which may extend
1o, be substituted,” :
The motion was adopfed.
Mr, Naziruddin : 1 move:
*“That in clause 48 of the Bill, for the words ‘met exceeding’, the words ‘which may extéiid
to'; ba substituted.” . : g
The Honourable Rajkumari Amtit Eaur! I oppose it on the same ground ds
before,
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‘Mr. Naziruddin Ahmad: Then I am not pressing ib.

Mr, Chairman: The question is:

“That clause 48, as amnended, stand part of the BiH."”

The motion was adopted. ~ .

Clause 48, as amended, was added to the Bill.

The Honourable Rajkumari Amrit Kaur: 1 beg to move:

“That in the Proviso to sub-clause (1) of clause 49 of the Bill, parts (c) and {e) be omitted
and part (d) be relettered as part (c).”

Parts (c) and (e) are unnecessary.

Mr. Chairman: The question is:

“That in the Proviso to sub-cluuse (1) of clause 49 of the Bill, parts (c) and (e) be omitted
end part (d) be relettered as part (c).” -

I'he motion was adopted. -

.Mr, Raziruddin Ahmad: Sir, I beg to move:

“That in sub-clause (2) of clause 49 of the Bill, for the words ‘cxtending to', the words
‘which may extend to' be substituted,’

_ The Honourable Rajkuman Amrit Kaur: I accept the amendment.

Mr, Chairman: The question is:

“That in sub-clause (2) of clause 49 of the Bill, for the words ‘extending to’, the words

‘which may extend to’ be subselituted.'

The motion was adopted.

Mr. Ohairman: The question is:

“That clause 49, as amended, stand part of the Bill."”

The motion was adopfed.

Clause 49, as amended, was added to the Bill,

Bhri K. Santhanam: 8ir, I move: _

“That in clause 50 of the Bill, for the words ‘per month of such failure' be added at the
ead.’’

Now the clause provides for pun’shment for a person who has been removed
from a register and fails without sufficient cause to surrender his certificate.
The punishment is only a fine of Rs. 50 and the offender can go on using his
certificate. So I have provided some further deterrent.

The Honourable Rajkumari Amrit Kaur: 1 accept the principle of the
amendment that for continuing the offence, the penalty shall continually in-
crease, but the actual amendment might read as follows, Sir, I move:

“That in clauss 50 of the Bill, the following Le added at the end :

‘and in the case of a continuing offence with an additional fine which may extend to
two rupees per day after the first day during which the offence continues’.’

Bhrl K. Santhanam: I accept the amendment, I do not press my pwmend-
ment,

Mr, Chairman: Amendment moved: _

"“That in clause 50 of the Bill, the following be added at the end :

-‘and. in the case of a continuing offence with an additional fine which may extend te
' two rupees per day after the first day during which the offence continues’.”

Dr. V. Subramaniam (Madras: General): I suggest an amendment such
a4 “after he receives notice of removal from ghe register’, since he may be
Iving at (ape Comorin or some distant place, _

The Honourable Rajkumari Amrit Kaur: I think ‘‘sufficient cause' surely
covers it. .

. Mr, Ohairman: This amendment deals with cases in which the offence ig 8
continuing one so that it is & case of more than one infraction, and if he does
not surrender the certificate, it is clear po question of notice arises,
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Mr, Ohairman: The question is:

- &That in clause 60 of the Bill, the following be added at the end: -
in the case of & mtmumg offence with an additional fne which may exiend to
two rupees per day after the first day during which the olfence continues’ '’

The motion was adopted,

Mr, Ohairman: The question is:

“That clause 50, as amended, etand part of the Bill.”

The motion was adopted. i T

Clause 50, as amended, was added to the Bill,

Mr, Naziruddin Ahmad: I ask your permission, Sir, to move the amund~
ment which stands in your .name, amendment No.- 211. I have in rddition
your written authority to me fo submif this amendment, .

I beg to move:

“That in part (b) of sub-clause -(2) of clanse 51 of the Bill, after the word employau tha
words ‘by registered dentists’ be inserted.”
The Honourable Rajkumari Amrit Kaur: I accept the. ame:ndmant.

Mr. Chairman: The question is: ¢

“That in part (b) of sub-clause (2) of cianse 51 of the Bill, after the word employ!el the
words ‘by registered dentists' be inserted.”

The motion was adopted.
Mr. Naziruddin Ahmad: I beg to move:

:Tgst in the proviso to nub clause (2) of clause 51 of the Bill, the ‘word ‘fm'thﬂg be
omitted.”

The Honourable Rajkumari Amrit Eaur: I accept the amendment. -
" Mr, Chalrman: The question is: Bt
“That in the proviso to sub-clause (2) of clause 51 of the Bill, the w'ord 'fnnhor’.

o

omitted."

The motion was adopted. - e
‘Mr, Naziruddin Ahmad: I beg to move: ar e

- ““That in sub-clause (3) of clanse 51 of the Bill, for the words ‘eu:tendmg to' tha wnrdll
‘which may extend to’, be sustituted." -

The Honourable Rajkumari Amrit Eaur: I accept the mnendment

Mr. Chairman: The question is:

{‘That in sub-clause (3) of clause 51 of the Bill, for ‘the words 'extending to', the wawh
‘which may extend to’, be sustituted.™

The motion was adopted.

Mr. Chairman: The question is:

“That clause 51, as amended, stand part of the Bill.”

The motion was adopted.

Clause 51, as amended, was added to the Bill.

Mr, llulndd.i.u Ahmad: SII‘. in clause 52 I had tabled two amendments
which, however, I am not moving. I simply want to draw attention to the
fact that there are two printing mistakes. In the word “‘order” the letter “‘+* is
rn,ussmg and in the word ‘‘Provineial’’ the letter L'i"* after “¢'r ig missing.
They ars obvious printing mistakes and should be atfended to by the office.

Mr. Chairman: The question is:

“Tuat clause 52, stand part of the Bill.” .

The motion was adopted. *

Clause 52 was added to the Bill.

Clauscs 58 to 55 were added to the Bill.

H.r Naziruddin Ahmad: Sir, with regard to the Schedule, T have one th
To point out, In part II, item (30), there is the expression *‘Denta] Counci] of
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India”. By definition under clause 2, the word “'Council”” represents the
Dental Council of Indig. I therefore suggest that for the words <'Dental
Council of India", the word ‘'Council” be substituted.

'l'he Eonm‘:nble Rajkumari Amrit Kaur; I do not think we can omit the
word **Dental’ in the Schedule. After all it has to be there in full the ‘Denfal
Council of India’. ) '

Mr. Nagiruddin Ahmad: Al right,

Mr, Chairman: The question is:

“‘That the Schedule, stand part of the Bill."

The motion was adopted.

The Bohedule was added to the Bill,

Clause 1 was added to the Bill,

Mr, R, K. Sidhva: Bir, my amendments are there to the Schedule.

Mr, Chalrman: I am sorry nothing can be done now.

The Honourable Rajkumarl Amrit Kaur: Sir, I think it was an oversight;’
perhaps Mr. Sidhva was not looking at the list but his amendment to the
Schedule should be accepted because it is only a matter of dates—the figure
+1942" and the months have to be substituted in item (3) of Part II of the
Schedule. It does make a difference,

M. Ohalrman: Apart from that when the question was called the Honour-
pble Member never got up to move his amendment,

Mr. R, K. Sidbhva: But the amendment is printed on the list.

Mr. Chalrman: But unless the Honourable Member rises up in his seat
to move the amendment........... ‘

Mr, B. K. Sidhva: Sir, but the practice has been that the Chair calls the
member in whose nagie the amendment stands.

Mr. Ohairman: Tt is not obligatory on the Chair to call every member—he
has to take the chance and stand up himself. .

Mr. B. K. Sidhva: I submit with due deference, to you, Sir, that when
you called the Schedule I thought you asked for Schedule I, Schedule 1T etc.

Mr. Ohairman: There are no three Schedules, there are only three parts—
the Schedule is not put to the House in parts and the Honourable Member
should have taken care to see that and should have risen in his seat. He
himself was careless and-he accuses the Chair.

Mr, R. K, Sidhva: I am not accusing the Chair.

Mr. Chairman: The only question is: was the Question called or not? When
it was, the Honourable Member should have risen in his seat.

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim): With regard to the
change of dates, if the Honourable Minister wants it she can have it «t the
third reading.

Mr, Chairman: Yes; there is no difficulty about it. The amendment which
the Honourabls Member wented to move is not a matter of substance—it is
only formal and can be moved if necessary, at the third reading. '

The question is: ) .

«Thatethe title and the Preamble, stand part of the Bill."

The motion was adopted.

The Title and the Preamble were added to the Bill.

Mr. Naziruddin Ahmad: Sir, before the third reading is called, I beg to
draw attention to certain errors which may be corrected at the third reading
or by the draftsmen later on. They are of = formal nature. I beg to draw
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attention to clause 49. At the end. of $he .proviso the sentence is complele
but there is a colon. There was snother proviso which has apparently been
omitted by the ‘Select Committee and that is ‘the reason why there was s
colon. But the Select Committee while omitting the second proviso did not
revise the punctuation after the first proviso. I suggest there should be a
full-stop. #That ghould be attended to by the draftsman at the proper’ time.
Then with regard to clause 55, sub-clause (2), at the end of item (b) the.
is a full-stop—there should be a semicolon instead. It may have been a printing
mistalke.

Then there is another thing. After clause (i) of sub-clause (2) of clause 53,
there should be the word *‘and’’. This is also a formal change.

Mr. Chairman: 1t is better if all these matters which the Honourable
Member has referred to are given in writing to the Secretary.

Mr. R. K. Sidhva: May I be permitted to move my amendment, Sir?

Mr, Chairman: As a matter of fact the Honourable Minister has already
indicated that it 15 a very formal amendment and she has already said thab
she is going to accept if and the thing will be corrected. So the amendment
may be taken as having been earried by the House because it is only a formal
amendment—only the word ‘‘1942'" to be substituted by ‘1948,

Shri K. Santhanam: Sir, the change proposed is “‘31st day of December
1943" instead of ‘‘Ist January 1043,

Mr. Chairman: If the Honourable Minister is accepting it, it can be moved
by her at the third reading.

The Honourable Rajkumari Amrit Kaur: Sir, I beg to move:

“That the Bill, as amended, be passed.’

Mr. Chairman: Motion moved:

““That the Bill, as amended, be passed.” .

The Honourable Rajkumari Amrit Kaur: Sir, I beg to move:

“That in Part II of the Schedule to the Bill, in item (3), for the words and figures, ‘the

st day of January 1942', the words and figures ‘the 3lst day of December 1943', be
substituted.”

Mr. Chairman: Amendment moved:

“That in Part II of the Schedule to the Bill, in item (3), for the words and figures, ‘the
st day of January 1042', the words and figures ‘the 3lst day of December 1843', be
substituted.”

Shri K. Santhanam: This is certainly not a formal amendmert. Tou ire
changing two vears.

Mr. Chairman: May I know what is the objection?

Shri K, Santhanam: I said this is not a formal amendment.

Mr. Chairman: It has been ruled many a time in this House that formal

amendments of this character can be moved at this stage. This is not the
first oceasion.

Mr. Naziruddin Ahmad: But Mr. Santhanam’'s contention is that this is
not a formal amendment at all.

Mr. Chairman: This has been held to be one and the Honourable Minister
has accepted if. 8o the House can also treat it as such.

The question is: .

“That in Part II of the Schedule to the Bill, in item (3), for the words and figures, ‘the

lst day of Janunary 1942 the words and figures ‘the 3lst day of December 1943, be
substituted.”

The motion was adop‘ted‘
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Mr. Naziruddin Ahmad: I have also, Sir, a formal amendment, nanely;
“‘That in clause 55 of the Bill, at the end of item (i), the word ‘and’, be insertd.”

Mr. Chairman: This is & formal amendment and has been poted by the
Honourable Mirister and therefore there is no need to pub it to the House.

Dr. V. Subramaniam: Sir, this Bill was a long pending one. It gives
great relief to dental practitioners to know that they will now have State aid
and encouragement and that proper arrangements will be made for their
education in dentistry.

As regards the Schedules and other things, they are just a beginning. Our
Honourable friend Mr. S8anthanam's amendment gives powers to the Provin-
ces to nominatz a temporary Board until such time as they prepare electoral
rolls. In the meanwhile, it would have been much better if the Schedule
had been more liberal and included more institutions. There are rot many
colleges in our country. There are only four—one or two in Bengal, one in
Bind which is not in our Dominion and one in Madras. I have to express my
sincere sorrow that the American Dental College at Madras which has been
doing well for the pust 18 years or so, although they have made representa-
tions, has not been included in the Schedule. I.

My own feeling is that the Central Government should have been more
generous. Some institutions might have written to. the Provincial Govern-
ments for inclusion and they might not huve obtained recognition. The Iro-
vineial Governments are very slow. Now the Central Government while writ-
ing to the Provincial Governments to form immediately Provincial Boards
should press them for imclusion of all colleges which teach regular courses
and in proper equipment and apparatus. Otherwise the students of
Madras would be.put to much trouble. Sfudents have to go to Bombay or
Bengal and even at the expense of Iis. 2000 or more they are not able to
obtain recognised degrees in their own provinces. Therefore, 1 request the
Honourable Minister to speed up the matter and induce all Provinces to form.
Provineial Boards immediately.

Dr. P. S. Deshmukh (C.P. and Berar: General): Bir, I think it is but
titting that I should offer my congratulations to the Honourable Minister. This
is the first enactment that has been passed by this House by her for the
systematisation and better regulation of the medical professiop in all its
Branches. Sir, this Bill appeared to be extremely contentious in the begin-
ning, and it was also threatened at one time by a very considerable number of
amendments—indeed larger in number than any (Bill which we have seen so
far. And yet to our great surprise and delight the whole Bill has been pessed
in & very short time. This by itself is a great compliment to the Honourable
Minister’s tact and ability.

My learned friend Mr. Kamath entertained us to quite n treat by speaking
on the philosophy of teeth and stated the various enemies that the teeth had to
contend with these days. He feared the hygienists would be probably affer
him to extricate the fine feeth he has got, which he makes it a point to show
to us every now and again. Although his speech was not perhaps appreciated
by some Honourable Members, I personally felt that he treated us to & very
finesand humorous speech and he deserves our thanks for the same.

T hope, Sir, as one of my Honourable friends has expressed before, tha#
slong with the systematisation and regulation of the art of dental science, we
shall have more dentists and better - facilities for edvcation in this science.

Once agsin. Sir. I offer my hearty congratulations fo the Honourable
Minister. : '



DENTISTS BILL 1323

Shri H, V. Eamath: May I also suggest that the House do record its sense
of gratitude to my Honourable friend Mr. Naziruddin Ahmad, who has taken
immense pains over language, drafting, syntax and grammar, and that we
should therefore confer on him a popular t:tle—the title of Bil Navis . . .?

Mr. Chairman: The Honourable Member may spesk on the Bill and not
devote himself to paying encomiums to other Honoursble Members?

Shri M, .Ananthasayanam Ayyangar: Sir, I woul
words. Certainly this Bill has evoked a lot of criticism and ultimately it has
come out in & very improved form. 1 join my friend Mr. Kamath in paying
our tribute ro both Mr. Santhanam and Mr. Naziruddin Ahmad. More than
both of them, it is our duty to pay our respects and record our sense of appre-
ciation for the able manner in which the Honourable Lady Minister has macved
and piloted this Bill. I am sure with some more motions and amendments,
she will become a lawyer ere long, especially as she has been able to with.

stand successfully all the attacks from lawyers of the calibre of Mr. Nazirud-
din Ahmad.

d like to say only a few

8ir, it was only recently that the westerners thought that teeth were an
important part of the body and that cleaning of teeth was an essential and most
important function in our daily routine and health. But this has been recognised:
long ago in the Puranas and in the Shastras, where it is said, that as soon as you
nse from bed you must clean your teeth, wash your face and then attend to
other business. They have also suggested a number of ways in  which to
preserve the teeth and the gums. I do not know if all the dentistry, all the .
dental science, of the modern world is only for the purpose of extracting even
such good teeth as still remain. The extraction of the teeth is the last weapon
with a doctor. They examine, they say something and then if they are not
able to diagnose the disease they at once start saying ‘‘Something is wrong
with your teeth”. Once some teeth are extracted, the others also become
prematurely old. I hope that this is in a direction in which research is neces-
sary. Some people merely copy. Others on account of cl'matic and other
eonditions lose their teeth. Let us not merely learn from the westerners that
us soon 8§ & footh gives some trouble it should be @t once pulled out. I do
want, Sir, research institutions should be started which will bring harmonious
relations between the ancient and the present practices. The extraction of
teeth must be the last resort of any dentist or any surgeon and all other

avenues for rectifying the teeth must be exhausted. I hope research institu-
Mong wil] be sturted and adequate funds provided by the Honourable Lady
Minister for making researches in the improvement of dentistry. With these
few remarks, I congratulate both the Honourable the Lady Minister and
the two members who have taken so much pains to make this a perfect Bill.
I hope dentistry hereafter will become perfect in this country.

Mr. R. K. Sidhva: Such a useful measure I reclly do not know why
should have been contentious, but I am very glad it has passed through.
This messure is really a boon to the public as far as health is concerned and
our thanks and congratulations are certainly due to the Honourable Minicter
who piloted this Bill so ably and suecessfully. We only desire, Sir, that the
provisions of this Bill would be useful in the rural areas. In the villages there
is really no relief for this kind of disease and T hope immediately the Councils
will be formed in the various provinces and also in the Centre and instructions
will be issued by the Honourable Minister that efforts should be made to see
that mensures are taken to creste a kind of dentistry in the Yillages where
they are very necessary. Just now the quacks are really playing havoc ir
the rura! area. We know of so many instances. Of course in the citieg, in

the urban areas, there are people who have been practising on the foot-paths
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their dentistry. I have seen that both in Karachi and Bombay. This measure
will put a stop to it in the urban area immediately. There is no doubt about
that. I do not know how far it will really be effective in the villages but I
ém sure the Honourable Minister who is so very eager in this matter and
conscientious about the relief measures to be given to that class of people,
will take immediate steps to see that this measure is really applied success-
fully in the rural areas. With these few words, Sir, I again congratulate her
for the measure init'ated by her. Some of the amendments, useful reason-
sble and desirable, she has accepted and a numer of others she has rejected
and at the end the Bill has come out in such a way that the country should
as proud of ib.

Shri B. Shiva Rao (Madras: General): May I say a word of appreciation
of the work of the Health Minister in placing this Bill on the Statute Book?
1 speak not only as a member of the House, but also as a member of the
Bhore Comm’ttee, whose attention was drawn to the grossly neglected con-
dition in which dentistry has been all these many years. Tributes have been
paid by previous speakers not only to the Minister but to members of the
House who have taken part in shaping this Bill.

I should like to add, Sir, as a member of the Bhore Committee a word of
sincere praise for the persistence and the ability with which members of the
All-India Dental Association have helped at all stages of the Bill. In fact,

.Sir, the members of the (Bhore Committee were impressed by those who are

the organizers of this Association that their report would not be complete
without some positive recommendation on this neglected subject of dentistry.
1t was they who drew our attention to the effect that there was hardly any

. university in India which had any degree or even i diplm_'na in dentistry
" except two or three inst'tutions, and 1 think I am not revealing any secret in

saying that the chapter in the Bhore Committee’s report on dentistry was
very largely influenced by the advice which we received from leading members
of that Association.

Now that the fBill is about to become law, I would like to say & word to
the Health Minister herself. 1 think her labours are not over. In fact, so
far as dentistry is concerned, her labours are just beginning, and 1 hope she
will see to it that this Bill is brought into forcg with t.he_ least avoidable delay;
and also during her term of office, that she will try to impress on the various
provineial Governments and the univermt‘ies that ’they shpuld establish with
us little delay as possible degrees and diplomas In dentistry. She should
herself set an example "by trying fo brlng_mt.o existence either in Delhl_ovr
near Delhi an All-India Dental College which wou]d_ impart dental education
of the highest qualitv. At the present moment, Sir, those o{ our gtuden?s
wno want to do dental research -are compelled for lack of _fa,mhtles in tbu;
country, to go abroad. That I think is an extremély unsatisfactory state o
things. ® In very recent years, we have made a very modest and cursory be'glil&
ning with medical inspection of schoola‘_ Now, in 11_1051_3 countries of_ the wor
which have established medical inspection, ‘the periodical examination of the
teeth of children and adolescents is 8 very important feature, and lfhws-l ;vant
to make a reality of medical inspection in our cqu.ntry. I think waks aajt :{ie
to it that there ‘are an adequate number of dentists w_ho WfJullf]. looI af i;)i-‘ ‘:
teeth of our children and adolescents. From that point of vtl?lw.bak , lh’
is of the utmost importance that the Health Minister shoul _qtal.mos_ °
mmmediate steps for the establishment of a dental college, with facilities for
dental research in this country. . )

Shri K. Santhanam: Mr. Chairman, Sir, I ha.ve_got ‘only one pm_nt to
make. 1 congratulate the Minister cordially for this Bill, but thetr:e a;;s dox;ﬁ
'danga.r, which, I hope, she will guard sgainst. Tentistry must be &
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part of the medical profession. For the moment it may be essential to treab
it a8 a little separate, but in course of time, we must so evolve that the dentist
is also a doctor and a doctor & deuniist. ILspecially this i1s particularly im-
portant for the rural areas. Our villages cannot afford to have a rural doctor
and a rural dentist. What should be done is that sll the rural doctors should
be trained ‘n dentistry. Our dental institutions should provide special- classes
and special diplomas for practising doctors, so that they may become gualified
dentists also. In this way the integration of the medical profession as a whole
with dentistry should be encouraged, so much so, that after 20 or 80 years,
we should cease to have dentists as s separate category altogether. There
are varoous sections in the medical profession. We do not have doctors for
one disease and unother kind of doctor for another disease. (An Honourable
Member: “'They are specialists’'.) They are specialists in a particular
medicine. But we have not got non-doctors who are specialists in o
branches of medic'ne. It is only, for example, in X-ray and other things that
we have got non-doctors who are ancillary workers in the medical profession.
1 want all dentists to become part and parcel of the medical profession and
I hope some measures will be taken to integrate the two. This objective
should be held in view and the two should not be allowed to separate further
and further. Sir, that is my only point.

Mr, Naziruddin Ahmad: Bir, I express my gratitude to tBree distingwshed
Members of this House who spoke kindly about the efforts that T have been
able to make in this House. "It is due more to the charitable nature ol the
members themselves than to their forbearance that I have been able to-do so.
Sir, the fact that the Bill has been disposed of in record time while no less

* than 60 technical amendments have becn carried is due to the forbearance of
the Honourable Minister herself. She not only represents the fair sex but is
tairness personified. It is her conciliatory attitude which enabled us to earry
through difficult amendments in such a short time. Sir, I congratulate the
Honourable Minister on this.

Mr, Chairman: The question Is:

**That the Bill, as amended, be passed.”

The motion was adopted.

The Assembly theMadjourncd till Five of ths Clock in the Afternoon om
Saturday, the 28th February, 1948.

-
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